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[Shry K Suryanarayana}

I saw they flags I belong to West Goda-
vari, but T am closely associated with
Krishna politics also—it 15 only 30-40
mules from there

MR DEPUTY-SPEAKER I am afrad
we shall have to interrupt the debate now
This will continue the next day

14,00 hrs.

DISCUSSION ON THE RFPORT OF
THIRD CENTRAL PAY COMMISSION

MR DEPUTY-SPEAKER We take
up the Discussion under rule 193—on
the Report of the Third Central Pay
Commission (Volumes I to IV) lad on
the Table of the House on the 2nd
April 1973  Shri Madhu Limaye

SHRI P G MAVALANKAR
(Ahmedabad) On a pomt of order
There 13 no quorum in the House

MR DEPUTY-SPEAKER Let the
Bell be rung—Now there 1s quorum
st wy fomd (arw) ¢ g
ARTT W qE9 ¥ A iAo v
gz tfagy wravat F1 A @
qratfors v 9T TS FTaTT ey
aryr sfRr 7 38 gfesior @

ag T da= wravr wfse frar aar
a7 a8 #1% frsqer Ta swrEw a8y 9r
| e o $Y wr W ow F @
HTEX & AT &Y YT IATH FT 9T IF
|t § T A gawT wfadsow | &
sfepra T@aaqr 9 T w7 WY
qTRAT G T F qrAd wEy ) F
2gr & v IER HOEIK AT o
forar | gafag & wzar g fr ag qaw
ST OF ST AT 9T | 1970 N YW

AUBUSY 18, 1978

Report of 3vd Pay
Commission 6

qow ¥ qer w1 ¥ ey ww O
T q1 Wi SR fedr ag & W
FTRAT 4T | G9F FTEN & faq ga wHT
ag Fav wrw afsa frar mr ar
Tty & x zav g e aw wdtes o oF
s TOWT qr AR T AT HY
gy & aterqT § aY OF w997 e
91 | 39 wHwT & AT, frsowar s}
werfafterar o gy A & & T &K
HYET AE7 FIET 97 | I SR qF
arfaer 3 faar mar av f g AT ]
WO AXE ATTAT F T I AT
We ¥ IS FA W I=F Fofir et
&1 wear afv=ww feur § 1 afama &
Fax Wt faafar atdr of F a9
g ¥ W aga afear v ¥ o
Sreerfan w1 fawm o awsr Ry
Ty ARGl &1 FeqmW FE@T AT
gty e ¥ N qaw Aifs aET @
qr g "%y, TV fe Y wr @ A9g
Iagr frge o 91 ol SR SaEy
eor A & g7 fear ) dan wfee
= gegfrafa {1 wmT WiT W F
|y gHaT 9T § AR RN 9§ T4
¢ 5 gord &= ¥ dg7 v feen
gTAT AT QT ¥ | SN T G F7 Y
T & fr wTd wmwed Wi @ v
¥ gy ¥ G o qaq faw T@
wer & |9 W 3T P ag W
T fran g for oY gf e et
gt Faafan N afas feear
7Y faerr & 1 wiiwA W A oW AT
aux waar § e ankafrs o faofy
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¥ Tyt o e e
¥ weolt v F wiwe v gk &,
e wrer, 7 @x Sfaw & w4 & )
dfiey wrewrd Y arx & F g aq
WX ea fafrra v o wfwwT 7

qre arerar syt ezt Y e seqfaa .

o # 370 faar 7 s wEar &
f fasft @ ¥ 3a7 A w7 @
saafat & g am ffeg @
{UT HATTIIT AZeF g1 AT F1igw )
Fforars A seqrfira Pagredt ar & =i
w7 FT faar Ffer o998 918 s
" AfATa g www 95 oo
3N g wgr & f qfF aewc ww §
ufas o i Toarz ¥ § zafam
AR F HIA g Nfe ghoar &
AT qF FAY A0gw | Fogd w7
Featn, Ustafgn amwae ¥ fagr,
! farga emter Y Fr =nfgy )
wfawr w7a1 § % wrdr girar dae
s wm w1 # quArE fr e wfrom
T T FAT AY | W ATTEAS ;T
asgaa T1E a9 § a@f @ o
A Faa o 2 70 v § 2 yEw@
& 7gf 91

ag e gaw w1 § fe owqd
A qada A ¥ sAwRal ¥ Jaw
wR fraifea s@ awg Fa7 orw
I &Y qg P T Frav § Afwq ogt
wo o F wFEF F daw qr fafeaa
X wT wraT W7 Aar ¥ oagt qghe
Fowrefy, TOW & @ Wt ag Ay

Commission

T AT T AR W Sa——-—
Sow o ¥ e & fqy daw A
fafeaa #wtmr § | 9.7 3 98 W
forar & o sty @of &y st 1057 &
q1E FIX T A DY N e Fw F
wF 9% asdET gy af 1w F
1965 & wrea arfewars #1 o g€
39 900 FALE T ATEC I ATE T OH F
AN & 1Ay FAeTrE WY wark §Y w0y
& 333w A 5T g g g R sl
gg AT T4 ZWT gury &few, ger
wATT e W qf ox galr g WA )
250 % 4% 500 ®Y qF fFq Okt A
qeaTg qgTE AL ! wATAE AN, qEr-
AT G WX GRY | IR e fF
folt &t ¥ wrd sl et & sow i
AT N qRw X § a1 e A §
SR A At war frear £ 1 qdm
S T Td T % i & Ak f wad
& fop e At w wfeg ol e &
ar qfeerw QT F wrawlfs g9t &
afer sqq S0 & qKa F dqT qq
FYT TG T FHAT FFAT § % qord
TFETL T 610 87T favwrarr F it Farafr
Frafaat § w7 adafas an & 9fs
AR A W ' fRaar & gEieg
@8 = T a9y 8 & waw @t &
txenrouk il

AATSEATZ F AT qT AT RATG
FTF AT FTIN AT IT ALHR F IR0
fogmer #de ¥ a7 fwq w@ A
g fem & e eqraw s wlysaw
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[ wy Fred]

q97 X9 IT W SR FAAGTS
ST wgfam f wAEAR F AW R
ANz AT FAAT B WL X797 AT
wR Aferd F7T @ Ay owAr @
9/ w6, afaq s30d wrowa wY,
TG X AT A O Ay T ¥
A g HATTE

Fivw w1 X § B oafy gaeTd
& AT R FIITAGT, A gorFAr AY
=@ AN 1 wfew wqy 2w & fag,
wdafe wR fAt sam & fag
Y, gqfam FaTr M aa s@ v gu
AT X A qrAr TGy AT 1 WA
TR QR AN F fa ¥77 Ny qa@q,
a fosly @1 T wifafs @7 AR
aRIfE & W T, I "
qIq & T |

JeE F oY qif qegeat N &,
3¢ ¥ WY 9f Iow-aiT H= gew-aeiia
g qax Arar & | & 58 AT
wr & amA Aw HIAW AEar g o ha
¥ e Farr Tg Agd At F w4
wifay fraemr 36 wfama w7 daR
af & gafedy Masar 112 sfqag
Fr §, wg waw af & gOETd wEIA
% gem T HUT HAT 228 NAN
TAMERIGAT 3 |

Raq 4t F FT 34,000 AGTLH
T AN 3200, FEr 9 sfaey,
7o To MRo & AHAL § ) AfwT T

AUGUSYT 16, 1078

T o

Report of 3rd Pay
Commission w

o ¥ 3w w fgewr gy eqrar
faarst & s ¥ wrfo wro w0 W~
/T g & T g & T ¥ wrfete
o AHERTFEATE | SrwFyw ¥
T FiAT F XTET AR ¥
fraid & wax at & arvgswr $7 Sanr
g7 fwarel, FAf5 wrfodTe ude
TFTN F 7% 7T 99 F Ao Yo
TRo g7 g, AfFTazaeadfeford
UST X AA|A T Wdo Glo Tdo BT
T8 At Mg F ST 7 Ao ToTHo
oTag )

a8 9dY &7 yearv AEA | qfEw &
qg 45 §, a7 ¥ ¥ 30 7T wrfomoumo
* gger § 1 54 avg wiglom afag &
3290 ¥ ¥ 20 9T WrEo To THo,
agve wfea & 169 9 ¥ ¥ 86
W offe To THo WR IEIRT
F 138 TN X & 81 WX wWrfo Wo
THo HATEA § | ST & 97
@ AgT Ao To URo F WYAT & faw
g, AET qNE, F T X Ay
st fajew & wfew
AT, 97T F fAg AW WA B &
ggfiF TR FEF AT @ X
¢ avwr At § 1 fraqeg Ai@ ¥
FATT R, W @I & fyg¥ a9t &,
Rr5o Hlo THo & TET FLT WA A
7, I a@ wgwsfeu M F o §
wrfo Yo THAe & HIMT ®I 9% WAT
orar 3—3 T T FHECARA Y |
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W ey & vt & “awr
g o’ wr fagra wdEEr R
prR gfam & frdww fagmt W99
w1 geu@ & 1 AfwT w9
T ZFT #T gArt afagrr Y wageAr
N ¥ Awr gha W) Qs
wfaerdr ¥ arear of@dw @y
w T wrgdr @7 — arfe afaue &
frawr fegmal, e fifess,
N wifaa fear ) fes @
AW FYFHUT greT T wgar g v
‘qAT ®TW §AW T & feawa W
& T A

FHIME Y TT T AR HT AXH
Ao & & ¥ WY OF A9 A0 FAY
wifgr—ag wgar & fir g0 &1 A
FET 7§ T 1 9agd faasig wroi
g9 A w1 qAA qq9, NI
fafrsr &, & aX & < wrgaw A,
AW X g7 7 W weEwe 7 @
21 Tro wAT %1 ¥EE, faan, F W
¥ ot wiwr fagra @, 9@ w1 AT 9
FHT FIA TG FQT § 1 THAT A
@ Y@t oAy ad & sdafar
1 AW AT P 97 W A ¥
qEEY WY A, FO W W E F ¥
war wifgy | (sWewrw) & A
AF F FEO A7A g 6 FAw A
ag waT g )

wiew & qrare fel da Wi
qriafas a0 ¥ TAEH W LT T

ot wifgn, gwife dw, 2w
oz o darem ¥ fom aeeEY §
e g EA AT W I, &
q7 Frqfvs wETT ¥ wWieT §
WA A TR frsft da §F
afiqw & #£L weaqr §  aew
w7 glgare T 71 w9 ) flY @
FEAT 1 W AW F T g7 WO
W TEafae s@ R W fmr B
T e gg A A A &R
gl &a & AW 9T qAAGA R
o AR AT Ay F s
w1 qAT I |

& w9 & w0 Agar g fw W w0
A W g qZT TN & | oY r
sy § 5 & o fem avg w4 ok
TTHT | T 53R §, ¢ Ffiemre v
g o7 Wi 9 feafa 9T aar s
afa, ar fr 43 w1 §, a7 TR
T AT AET BT R, A IT HraY Y
feafa & s ¥mar ot 7% wgar
g

T 7, W Frdwaar DA 7d,
¥ T 7GR & wAd FaTF T
wge & wrwr v gf 1 Kag
gaw wedY wgw 7Y AW ¥ fag dare g,
fora & wwe & arar § fr agar F wror
waar d4q7 W 5, 10, 20, 25
o0 AAFT 200, 250 F7X 7F FIA
gt & ) *0ET ¥ 185 79 wT gA-
a5 dgq Nfvs frar g, dfe o figem
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[5ft v faad] TN oAt A 400 W, M=,

e & agea & s &, e fd ¥
3T WY iﬁh”rﬂ‘% ot s war? f
e e 196 Ay QAT wrfEge ) gW
R Y T oy 37T T X 459

AU

oF  arX cEE AW gl
agm 3 97 fa=r F—fF AT 7

g, dn sooiR,  feEE T

fipzee st wifiysiz 22wt ARER Aifa
Soft & Sy AW & = I A
frefert F AT F9X F T T 7 T
¥ AT, IFEW A, T AT, IqH
qr B T %) ST gnit | wefrd B
i ag faar w8, e rERE w0
far F2T W S FEE & AL4@T 8,
o9 & SO 3T F IATH OB
X arr § | g@Q Ao F Ak 7 ug
W W & arE & afE
Fraq g afes w7 mfes s
8 e e, o 1 g w &
oy e v gz @, RESwa
THEgTEa T &, FavEd
faiiy ®7 & WS AT ARATE |

T® g gty & at & ¥v
fafe d ? Aaw AT IR A oD
Ffghrd T & o ¥ ang A
fammrer =mgAT g1 & R 19 ST
¥ wgar g 1 #fare §Rfar ¥
uferie Trawey, fafedin & aveng
300 T wers wf § | = avg fafaew
Ame  # qreg 250 TE, fegd

et w1 g 300 vl
ez me Rfeaz A de -
AT F J|AWET W qATE 700 ¥GH
AR gfafram wradeze $ avemg 400
e W & 0 waw mar &
afeae@a i ww 3:q A qqen
TEIE 350 ¥ AR wlasaw 450
Y g ¥

Y AR A X A q@an
zafad s AR fr i o sxfrng
TEAT (AT TETE L T A AT R
g af amAr 1 W 3T 38
7 wamzde qg w4 g 1 wEw
i v aYER 9’ ST Wy SgE
g T TF qH-ATT L7

TaSw A " Aifad ) fiv faw
¥ 9 0 FF AN F Fg TEATT STAT
2 & ar T W oW, TTA A fey
AR "R aEw % foafw @ @

SHRI K P UNNIKRISHNAN (Bada-
gara) There 1s only one Social Secre-

tary.

ot vy fred o aTsmET €
o T w5 § g gfgaT e 4
AT ar fear g ) agredy | wa ady
af g v a9 3 wafad
g §F At o 9’ 9 AT =g
T3 gvy § O qR AW ¥ A wf
abfrar sT & 1 ag af W
& B AR gy
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wEw gy, efr  mawat &
¥ mwdaw aft gew & @
wiw® & frmrs & atv o far ¥
S A ArA qwar § W@ oAAT T A
¥ e, fe Wy se ¥ wge dr WA
G

wgrg W& Fr arg AfAF | 7
w  gwawfedi # @ AAEA
\weer 9rfed, @ fagrew &1 AT
AT WAL | ST &1 OQFA, Tl
w1 aigqd w @ W TE weY
# g warm o aF F ovw H
T g1 W Al ZIW Frgw AT, AR
& {eq7 o7 47 T &1 & TR
FEM | G FE AT T AN TR
g olT mw oEEr WY A FF AT B
Tz fer wft AF 7@ mar = F
& o afg f 12 6w
# JT g owaAty A MR Al @
grzE AT AT WA T@r wE E, oY
w77 F % 9 9% GrET T 9 AGY
& | TS AT A AT AT AT T
fear &1 wov aFdEA a7 T oS @
g AT oA ¥ A oA @@
a9 7 g5 &1 zANT wER
qg 12 WEA a1 W @ @A A
ager 3T w7 f@@r | gEE FEET
AT HE ANY TQTEGHAT AT FIAT
&1 vy A § 1963 F vl § g
AT ®T A%< gW @ ¥ werk
XY | 20 WA, 1963 W qU
Tt wgR A Y Tt g gd
wwgraTAT wAE A& | IF X wwEr

Commission

fererfor #t | 8wy I www wEATE
waﬂwwzﬁ&mrwml
& Nead ¥ wgr e wondr & A
@Y A AR A A FaA
gfg @ afr g8 AN e AT
TN AP AW § oAene ¥ frdfae
THT FY AF & GE maw, s,
wiagT, T Ty & o ww fra
o | FfeT s ag T Ay &
w7 FRaT ¥ T fAgfgw @ar 9%
waqfear A v aagd W ¥ oAl
@15 fadr & | frifrg so@ % am
s, = ufeery < ver Fagfaa Wit 90
sfraa wfvq e soerfasar g formr &
W UF A A 50 gfgwd @@ A,
20 wfama & s0 wfywg | Y qE
&t oF srar ¥ gRfed § ag wgAr
agm  fF 3% wET B oww
T A R o W) dwf @
¥ Y3 ALEH &N w7 w9 war
o |

I gfz T & o) g &
@ & g sam WA v oz
AT gTa A A &% v ) wwiey F 4w
WIFE AT ARAT § | UF Ay qfesr
W &1 AT T agm sAr &
qiH gy FaT goT ag & @ § |
a4z @A GEAIfAEE & g 1973 ¥
% & M fear ¥ — ol ¥
FOLAL TG, ITWINT F IW, 6
&g, 9k ¥ sfoww @3 § 1 s
¥ 93 o wfawe Wi fwdT ¥ o wfa-
o | Ffew wiw, ol faeda wnfe 3w



247 Discussion on

[t g fwd]
#aw ¥ surer Ao &1 g A
s g § B e avit sorge
¥ gRedraai Fdavafy wd
¥ g whoer, wia 7 13 whafae o fodq
TR 13 wfalforagid | EWATHAAT
fe fow At agram a8 § 9
Aofaw &9 HIRY IATH daw afz
g wRgmy ag A feafr & 7
TW e A ww sk Aw gfg
N awy g

e T § FN T A
i g7 W OF SR8 R )
e it ot wgi fwmr &
VR FEATE AOAT WA STA-
T GG A ATIY TS & A
e A ¥ ST @ &Sy W
Y Awew digw FROeE ¥ 8
WL Ty wifas feod o foar v
AT WA &t w1 Wy qawy
oo Y 22 IR T A@ E |
N ST A N AFW FEEN W
HTHATMR FS9 FT AOAT W15 &4 T
WY WX % g aedr ot 1 St
omw drgg warem o & ol
8 g9 WY wifas fecar o ar
Ig & far ag TR THOWH
22 FWR woar wfes e ]
ar@ &1 g 9 .oy, wiw-
&0 gt wifs afow ae I
st & fay &1 w® o A A Ogw
gwfe 37 @ faw AAT@ AT &
e aYE frgaor Y 4 7 AR qar e v
ag A9 T T Ty q@IHT T AT
13 Gl w7 WHACAX ¥ 1 14-15
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wr ot § dornd § 16 ol
% wifre fage w0 - wefal
w1 A wgr fr gher d9 W) WK
N A oam w01 ) sy g oA
Frg w1 I NI FawAr F4
W AT & AT By ISNAT 1 qE
T gefa # A= A a| g

TF AN §IW : T FA P,
AT weard § w0
st vq fomd : faegw wTR

A F AR F g A w0k
Ay e gwifs @ e qww
#} W Fm ww A Y
afer & wgragar g fF Tl W)
wfefadfeeqt & gy o giaeR
eI § 99 1 e faear &, O
Zee F At ®1 Fe faem &
afer 9 9R T qaeT ¥ w4-
arfaat ) 7€ faewar | (Qwwm) ...
qfss we e N @ famar &
g & @ wgfafadfeal i oot &
wHAIfEl # FE@TE 6 S iy
fomar § <@z grad, @.fwwa.

g w1 fawar § ? Afew W AR
wr warew & fafafeas oeerd

AR TF HREAET T, @ T
fraar Ssgarg fs W@ Ao #v

WIFT A & W a7 wve &
oA YT AN HT, T AQTAT AT
&1, W g | FEd & ag waEer angan
g fr dma & FILH IR B A9
s godwg Aifa 97 FB g &
A T wfEd
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w wiww ¥ ot 3w
gfwm wfewrd B aat §r o A
v b fe o oA @ A
awifere  Ftwat & am o wfes
A & wifee & arq fran s
g 1w fawr WY Oy A ST
fir dftar & g0 148 IIHTT 5
¥ my S Y s7 W faw
Ty wed § ) ¥few 9AF e
™y o fear ? 9AeT w7 4T
a1 & avar § 5 i &
FR Y WO 7T AL FA G AAE
FOET WA IT T qEEr IEEYy
Ty ITHRY AATT F AY AT FY
w@r) wEgr

gt A7 A4 W TEAT 97 947
F oafgqr™@ ©rowm A 48 T
AT E 1 ATTNT 4% arr 98 &Y
T 147 a1 farrr wab &= X
o Er g | R wR A sWar
.5 Wmwaw 7 Feasa § F
T 99T W &% a9 & afaawg
& wAQ ol feell wegR ¥ WK
R W ¥ wefus soww § WX
FAET WY & 9 EEg W €9
= 1 §

MR. DEPUTY-SPEAKER:  Order,
please, You can criticise the Govern-
ment, you can point out many things.
Here is the Minister and he will reply.
But, so far as Lok Sabha is concerned,

the Speaker is responsible and he cannot
be here to answer your arguments.,,

SHRI MADHU LIMAYE: I am
speaking on the Constitution

250-
Commission

Fund, Why not the Minister reply?

MR. DEPUTY-SPEAKER: It you
have anything to say about the Lok Sabha.
Secretariat, yon can take it up with the
Speaker.  Pleass avoid making any
criticism here because there is nobody to
give an answer,

ot wy foed . & W mafan e
feomft agt w7 §—Fradt 23 awt
¥ 2Er 98 ¥ T & Ay N Fraw awA
WQ:WWWQ,W*
- Frfe w< =fed 7, afamw
# watar F1 are FEAT TlEY AT—AY
afy fear ) gafay sTer Wi,
# 1 wafa e 7w g !
T B ~T7A W7 FGT F q1¥ N AW,
sEra Wy afadt a1 3 T4 @
A~ 15 o Tl T &1 1 o0 TEN
g1

wRE R EfFwmam N
oI o qAT & qETAT Y OF qf-
fafes faeivopft 98T aw, o www
¥ STy & qk ¥ ST A areafaw
gt ¥ wod gEA ¥ | W F IR
# asgror AR FY W AW ¥ faw qq oy
N FA W FATNE ) R
e gy, fwY Avgy W JahT W
Wt BRAT I R EW AV W qEy WY
AT ATET, T Y qTT Frafaq Pear
[ | JTT YA FT QAT X BT AW
& Arq g &

FAAET X W -wAwE g
T Y | W A H AW, T e
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T ¥ b—aon aw ¥ ey wi
AR & ol dar< gt @ el
WW&E—%WWW
Y FexgwHadl ¥ v w
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wE GE—eTraT STt B oAy o
e ¥ weeht Twd § 1wl o
"-i\'wmwﬁwtmﬂfaﬂ'ww
firar st SR g @I I B A T
& ¥ awy § @ wafy fafrra fifa,
afe fagma = wifad e oY gk
fw www SWE @ FegE
AT & & v §

FUTEYE WEY, T FHNH 1969

¥ aar | g wafer gfg a4, 1970
¥ wrp A o€, dfew woelr fasrio
F qr ¥ fF ww @ e § e
fay + 7§ a= e & F e
A fed s afew 31 W, 1973
) qg fod s | A9 & fiv o §
& Rl dwr-fam @ 1, A
¥ T T WY g e W
Yl A oY WY WA §, I X
I GRT @H FEOT WK TR &Y
HEAT ATgy a1, KT qg W A gur )
WY AT TF TAAHSAT HT qETA
8 T § fe o Y fasrfa w1 1 7,

mmm _

mqmm w
1970%mwtmmm*

feame ¥ 1 Wi, 1970&{«:’1&%«
SRR T

mmwﬁﬁzwaﬁwﬁmﬁ
aﬁﬁ&lmﬁmﬁﬁim&ﬁ
* fo age W TR @ §,
fr s Tk & wifed wwad & R
witew @ 3,3 ¥ dwT 8 wfwr
% T 40 WA ¥ AL 100 T AW
fI RN TR TR
o myr fex oy § 1 Jegfedt ¥ o
g wir it  § 6 g
firndw &, e fadty I-wofre ¥
Wt ag e fird @ 79T |

AT FAT Y TN A Aforr—
weqrlt Frl ¥ fo¥ diqgwe JaT w
e 48 g 93 T s @—
T AR & Fe qar gy w2
A g I Aade ¥ I N ™
st & #§ wwr A et | awt @
¥ ¥ a W @ feafa @ R
widwe ¥aC A A W= Qo g
7z adu fagrw & fr widw ¥
e gefr ifey, e T o ot
Seie ¥@ FAOT X ¥ RO | G-
i g7 WX Wl ®Y AwT whww &
wuAt afwardy wAvfer i afeaa e
& 1wt et & e wiwfae ST
w SR gewr g w1 %
uwaT § e o7 WK1 & A & e
T ¥ w1, aﬁwﬁamtm:
Ygw demr b ’
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yew a8 & guedl & fad v
¥ w100 v s g fa g kg
o o & T W e AT AT Frgfer
T § 155 T9% ¥ 325 WY A% W
g ¥ wf § 1 e § 9 W dged
% 6 gwrc Wy M iy HL 9E F-30
EITC T9X W YT E—6 FIX w9
YT FT 30 T TTY T ATHT @ E |
wWagy IR s i Wi gfe-
R e & € § ) W W
T 7 B0, “dararc agTRY” Fvarar
W e T F e §, 9 e
g Y vt #Y guRargard-fafaere.
F B g qw A wgr STEATE |
T F gfte wror & wr aficada i,
ag A A T warg

TS WFIG,  HETL  qAFAT
facfa geamii @ #wt @9 www
AT & — 1966 § 97 wal 1T & ?
#ft WET 9T @A G+ {17 DT T &y
f—F T e FwEd &k
i weqrm & Gar A< wwT AT
g A% fox faRolr weafaay #), a8t oy
wwfgt #1353 e o 2 A
St @12 FHATGTE T WY T o
faer g1

farray & =Y afg gt §-s o w1 i
¥ faew urer vy fran d 9t eugw
T QAT N G § | @ & Sy
RAadaded vamm ¥ w04 £ g
gt wpmd AN X aw W 1 oo

W E R & @ ¥ a5 v

wgm —frod @ whe A wfgy
aT Wi X wgr § — e o
AT AT §—araf A¥ wg ¥ ww-
|fer awaasfey § o @ I
whearg | war wrfes w < &
&7 war 2 vk s am? e A
wd ok € § T & O ST *
for aga feomrar o &1 madt 1 Ow
TE WY AT I F AR A
WTER, FEY TTE WY 9T R T AW
v Ty §—@ w7 Ao @ ge
W & FIC JIEYR ERG W &
fifsx

Yeae<l & aTq FAET X 99 WY
forr | &R ag oY regror wrEgE w1 FAT
£ ff—nfserr daT ¥ et srARA |
TF HTEHT & 9 T FT A FOLGATE
I9 ¥ 18 A ¥ qgd afe WA I
Tq" g% @ A Fa=Ei ) 18 A
a% Jear 7 FR afsas 92T ¥ ST
EURT NN HUA FE T AP AL
fear | 9 o FT ATGH FAT WA
fear—umae v R @ § e e
a4, q@ar T@r

fara *olt (ot THAFACTY Wwegw) .
HEY ST FHT g |

o wy fomd: & § e Nl

w7 & & OF arq TgA gt g—
W AT ¥ 9 o weerE @i @Y
7g wafqs Fa7  FHhww afsa wa,
a7 Sfdt ¥ iy 2 g w5y e
W} it efq aur ardafes w6t &
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o wft A wY o wO ) g e
¥ Y MEd ¥ gy Ae-ure-fege §
WY wEE ! va G it F eqEda kaA
& @ w § & qE veR & %
Qi ot ®Y Preem e Frerar
vt worgl #1 Frae daw T |,
afeT wwe w1 do7 a9 F@ WW9
e 1gT Ao WX wEfed wogdd A
are A WA § | TFIA AT qT—

“The maximum pay under the Cen-
tral Government with 1960 as base
year was 117 times as high as the per
capita income and 37 times as high
as the minimum pay.”

FfaT IT T NRAT F T oY | T8
% @ g a7 & 0 ar der "aren
% forg, frz & fom wrgeals & fao 2
GET g7 Aarg 7T gy W, IF §,
FAMEATATT KA w1 s, e
%8 At sTrarfsF v A WA A
oY g7 Al & el =g

g 977 afgan Ay qr—afs FER
wfgwan a9 1850 T FT ¥ WK
AW FAT 185 TWH FX ¥ WK aF
AT ¥ T AT B g7 & a3 A a7 qa
W e T §, W e A R W §
o g AT wAvEERA | 97 w3 g,
A LIOFT QAT E |

qAITHE gAY &, swdwT ¥
WY 817 T AT wwTATE, ALY
TETHY, FFT FEAT FY T A TR
& ®aTg 3:7 AT 110 7 €Y WY
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el | 3v gfw o ol wAd oY
A o NA A v e oug
e g | wTq fr T FeTHT Ty AEX
wr fafe # qorsy, ot W fener
0, Srad Wl ® ATT wew §
IaeY wael), 1 WX 10 ¥ R
o w1 A wel  afmE W
AT ol Y § o sEwr W WO
WY o g8 i Aifr s |
7g & o Y & oy o T A
famr 7 5o V€ ©F FEw 7w agrT

SHRI A. P. SHARMA (Buxar): First
of all, I would like to say that the very
approach of the Pay Commission in
evolving the pay scales of various classes
of employees was not only not realistic
but was far from satisfactorv. When we
appeared beforc the Commission, we
pomnted out to them that the Third Pay
Commission was necessitated because two
successive Pay Commissions, the  Farst
and Second, could not do justice to the
employees in this country. At that time,
the Commussion retorted that after their
recommendations were out, they were
quite sure that we would come out with
the same grievance, namely, that the
recommendations of the Third Pay Com-
mission are not satisfactory. Now we
find after the publication of the Report
that in certain respects of the benefits and
emoluments of employees, the position
has deteriorated. They have made certaint
retrograde recommendations.

When questions were asked the other
day in the House by Shri S. M. Banerjee,

256.

what I said at that time and I
would repeat today also that in
the trade union movement or the

negotiations between the employees and
the management, no employees’ organisa-
tion could compromise for a reduction in
the present emoluments or in the favour-
able service conditions of the workers.
As a matter of fact, the first and fore-
most duty of the labour and trade union
movement is to safeguard the existing
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interests, the existing emciuments and

to create new rights and privileges to
improve the service conditions of the

workers.

Here in this Report, we find that
almost the same mistakes have
been committed, as it were, by
the First and Second Commissions. The
approach of the Commission was also

defective in evolving the salary and pay
scales of the employses becausz it has
taken 1969 as the base withcut consider-
ing what has happened betwz=en 1569 and
1973. Everybody known that during this
period, there has been a steep price rise
in most of the essential commodities. bu
they have been compensated here and
there by some ad hoc increment in the
form of DA. We would have been very
happy if the Commission, while formulat-
ing their recommendations, had taken all
these things into account. Unfortunate-
ly, theyv have not done so. That is why
whatever expectations the workers had
from the Pay Commission have been
belied.

In this respect I should like to appeal
to my friends who are interested in the
well-being of the workers that they should
treat this auestion purely as an economic
question. This issue should not be treat-
ed as a political issue. Unfortunately
we find that in most of these things poli-
tics has become the uppermost interest
and the interest of the employees has
been given secondary importance. My
approach to the recommendations of the
Pay Commission will be purely econcmic
and I should not like to indulge in poli-
tics. Therefore in the beginning T should
request my friends, especially Mr. Jyotir-
moy Bosu, not to indalge in politics so
far as the salaries and conditions of
service of the workers are concerned.

At the short time at our disposal it is
not possible to deal with mest of the
recommendations and hence I shall deal
with  certain major recommendations
which affect the generality of workers in
this country. The first thing is the mini-
mum wage. When the Pay Commission
was appointed. this question was not
before it; it. was at our instance, not at
the instance of politicians like Mr. Madhuw
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Limaye, that Government was forced to
change the terms of referericc and this
matter was referred to the Pay Ccmmis-
sion. . .(Interruptions). Based on the
recommendations of the 15th Indian
Labour Conference, the Pay Commission
arrived at a figure of Rs. 314 as the

minimum. I want to make it ciear that
this is a calculation of the Pay Com-
mission, not a recommendation. We have

discussed this question, we meaning trade
unionists, not politicians like Mr. Madhu
Limaye; my friend Shri S. M. Banerjee
was preseat. Whereas the Pay Commis-
sion has itself worked out a figure of
Rs. 314 as the minimum wage, they have
for some reason come out with a
formula—whether it is convincing or not,
I am not going to argue now-—-that for a
vegetarian,—what Mr. Madhu Limaye
calls ghas, he has used that term ghas,
but in my opinion ghas is not vegetarian,
—the minimum should be Rs. 196.
They have worked out a vegetarian and
non-vegetarian formula. [ do not know
why in their wisdom later on they have
come to the conclusion that the ininimum

wage should be fixed at Rs. 185/-.
They came to the conslusion that the
minimum should be Rs, 185. There had

been a thorough discussion amongst the
trade unionists on this. We had an
opportunity to discuss this cuestion with
the Government also. We have made it
clear that between the minimum of
Rs. 185 recommended by the Pay Com-
mission—-—of course, it is a majority re-
commendation—and  their calculation
of Rs. 314 as per the recommendation of

the 15th 1Indian Labour Confercnce,
there should be some way out to find
some compromise. We also feel that

although the Pay Commission may have
calculated Rs. 314, I am quite sure none
of our friends on the other side of the
House can suggest today that Government
will be in a position to pay Rs. 314. Here
comes politics and not sconomic ccnsi-
deration. I am not arguing that Rs. 314
should not be given. The difference bet-
ween their feeling and our feeling is that
they feel something inside the House and
something else outside. But whatever we
feel. we feel one and the same everywhere
and we are prepared to speak out our
minds accordingly.
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As I was saying, there dmuid
be some way out to work the mini-
mum wage of the workers. 1 do not

think the recommendation of the Pay
Commission of Ks. 185 as minimum
wage will be acceptable to anybody. That
has been made quite clear to the Govetn-
ment,

On the question of dearness allowance,
we have had various commissions from
time to time like the S. K. Das Commis.
sion, Gajendragadkar Commission and
now the Third Pay Commission. 1 do
not know whethey the Pav Commission’s
recommendation in this reeard can be
acceptable by any standard, because
it appears they have not considered this
question very seriously. If you look at
the prnice index, only in May and Junc,
there has been an increase of 9 points.
Fvery time we had gone before the Gov-
ernment for an increase in D.A. there
hud been a case for increasing it. Whe-
ther it was given in the form of interim
relief or ad hoc relief, the workers have
proved that there is a case for increasing
the D.A.

Therefore, again to recommend that
the workers will have to walt for ane
year for working out the average 1ncreasc
in the cost of living index to earn dear-
ness allowance at a particular point lcoks
very ridiculous. They should have iaken
into account how the prices are rning so
quickly in such a short .ime. Thercfore,
while T would not like to suggest Lke
Shri Madhu Limaye that the moon
should be brought from the sky, I would
say that the dearness -llowance should
be payable to the employces for every
increase of five points ovzr a reriod of
six months. This is one of the recom-
mendations of the S. K. Das Commission
and I am sure the Government will take
this into account,

Coming to pay fixation, if we look at
the formula prescribed by th: Pay Com
mission, we will find that employees
with longer service will sometimes draw
lgsser salary than the employees with
shorter service. So, we have suggested
that point to point fixation should be the
criterion for fixation of pay. If that is
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not possible, the seniority of service of

the employes must be reflected while

fixing the pay in the nmew scales,

Coming to the date of implementation
of these recommendations, whenever this
question came up before the House, my
hon friend, Shri S. M. Banerjee, said
that the Pay Commission wanted 1o
prolong its work because th: members of
the Commission wanted to continne in
their jobs. Of coursz, I did not agree
with him there. The Commission was
expectod to submit its repoit by the 3lst
December 1972, This period was extend-
ed by another three months. Now the
Pay Commiwsion says that the 1ccom-
mendations should be effective from Ist
April, which is very unfair. 1 did not

expect that the Commission will make
such a  recommendation. We have
already pleaded before the  Govern-

ment that the recommendations of the
Pay Commission should be given relro-
speclive cffect from the first day on which
the Government servants got ad hoe
interim relief.

Then come to the rclitement benefit
If you look at the recemimendations o
the Pay Commission on this point, they
are reirograde  recommen lations,  They
are not any improvement over the recom-
mendations of the S:comd Pay Commus-
sion.  For want of time I cannot eo into
the details. While considering the retire-
ment ang pensionary bencfits of the em-
ployees, 1 hope Government will see to it
that the conditions of seivice of the em-
ployces uie not adveisely .fTected.

Then I come to the bonus, which is a
verv burning issue. 1 would not like to
say much on this,

Sometimes, the Labour Minister in this
House <aid that the bonus is not a serious
issue before the Central Government em-
ployees. I am talking of specially about
those Central Government empluyees
who are governed under the Industrial
Disputes Act. There is absolutely no
confusion in my mind. Sometimes, they
say that borus is g deferred payment and,



a6y Discussion on

thersfore, perhaps, there s difficulty in
.making the payment. But I want to ask
at this point of time from the Govern-
ment as to whether the Government i
prepared to comsider this qwesion, We
must know that.

15 s,

I quite remember, our friend Mr.
Khadilkar, saying in this very House that
this question of payment of minimum
bonus to the industrial employees of ihe
‘Central Government will bz cunsidered
after the recommendations of the Pay
Commission were received. This i> a
specific statement he has made although.
1 must say, the Pay Commission has
nothing to Jo with the payment of bonus
to the Central Government employees. In
any casc, this is the commitment of the
Government and, I hope, while taking
their decision on the implementation of
the recommendations of the Pay Com
mission, the question of bonus will also
be comsidered by the Government.

Lastly. theie has been a bz coatioversy
going on n this country about ore thing.
Of course, we have seen through the
newspapers up till now and the Govern-
ment has not expressed their  views
officially about it. We raiwed this ques-
tion in the last meeting of the Joint
Consultative Machinery. We have not
come to know about the official view of
the Government that, if there i anv
change made to bring about any improve-
ment in any of the recommendations of
the Pay Commission, it will + ulomatically
become a subject-matter of abitration
and, therefore, it is difficult for the Gov-
ernment (0 make anv change even for
improving some of the secommendutions
of the Pay Commission,

Here, 1T would like to appeal to the
Fipance Minister and the Government
that if he looks at clause 20, sub-wction
(2) of the Rules and Procedures of the
Joint Consultative Committee, it clearly
says:

“Matters determined by the Govern-
mefit in accordance with the 1ecom-
‘mendations of the Commission will aet
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be a subject of atrbitration for a period
of five years.”

it is written very clearly that it will not
be a subject-matter of arbitration. But
they say that if they make any chanpe,
then it becomes a subject-matter of arbi-
tration, Ultimately, whatever changes
are made, whatever decisions are taken.
they are all subject to the approval of

Parliament. If there is any difficulty,
they can place those cases before the
Parliament,

Before I close, I would like to empha-
size that if any clause of the JCM
stands in our way or if th: whole }CM
stands in our way in bringing abont a
satisfactory scitlement about the pro-
blems of workers, either that clause
should be changed or suspended or the
whole machinery should be scrapped.
This JCM is not mecant for creating an
obstruction in solving the problems of
workers. It is to hclp in solving the
problems of workers. Therefors, no legal
position should be taken bv the Govern-
ment in this respect. T would request
the Finance Minister 10 kindly look into
this aspect of the matter and ,ee that the
door for negotiation, for settlinz the pro-
blems of thc workers, should not be
closed. This has been the opinion of all
the trade unions. As soon as the Report
of the Pay Commission was published, I
find that almost all the ftrade unions
requested the Government t{o oOpen up
negotiations regarding the implemcntation

of the recommendations of the Pay
Commission.

With these words, T conclude and 1
once again appeal to my other fi'ends

that this should be treated 43 an econo-
mic problem and that it should be solved
in that manner instead of making 1t a
political issue,

SHRI DINEN BHATTACHARYYA
(Serampore): Mr. Deputy-Speaker. Sur,
T can humbly appeal to mv hor friend,
Shri A. P. Sharma, as he pleaded that it
is not a question of politics that should
be brought in here, and we say that ft
is hundred per cens politics. As soon as
the Pay Commission’s Report came otit,
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throughout the country, therc have beea
protests after protests In all Departments,
in all sections, of the C.auul Govent
ment. It has belied the hopes snd expec-
tations of the Central Government em-
ployees. Now-a-days, you cre Jiscussing
the “Approach to the Fifth Plan”. What
should be the wage structurs. That s
also discussed there. And this Pay
Commission’s Report will be used as a
handle by thg Central Government, in
fact, to freeze the wages. 7That is the
main poinl. Mr. Sharma is dcaling with
railway-men. He has not yet learnt any
lessons from the strike of the loco iun
ning staff. They ftried to bewray the
workers, they opposed it tooth and nail
and Government started to crush the
movement by its own military and police
and sending the leaders to the jail...

SHRI A. P. SHARMA: You are
hundred per cent wrong. We never
opposed it and we will not uppose it.

SHRI DINEN BHATTACHARYYA:
You had opposed it.

I say, the question of politics must Le
brought in. What ha, the Pay Commi--
sion done? Like the Pandords box, as
soon as this report was lifted by Mr.
Chavan, the whole country way sur-
charged with the angry protest by Cen-
tral Govt. employees the whule country
came to know what was the shape of
things to come. Afler implementation
it will be the basiy for the next five years
regarding Gxation of wages, decarness
allowance, etc.

Coming to the wage fixation, what
was the demand of the workers, the em-
ployees all over the country? It was a
need-based minimum wage, Government,
on its own, did not fix the formula of
need based minimum. It was in the
year 1957, after series of struggles by the
workers, including government employ-
ees, that the 15th Indian Labour Confer
ence adopted the principle of need-based
minimum wage, and a formula was
evolved. This was the demand of the
Central Government employees to the
Pay Commission and it has denied this
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demand of the Central Government em-
ployees, Even at the outset, when the
Commission was set up, ln the terms of
reference, this was not thers that thiy
should be the basis. Only after there
was the threat of strike by the employees,
this formula was taken for consideration
by the Commission in its term; of refer-
ence. Now what have they done? They
have calculated on the basis of vege-
tarian diet. As Mr. Madhu Limaye said,
the employees are supposed to take omly
grass and not meat or egg which i3
meant for the higher echelons und ot
for ordinary clerks, ordinary employees.
Even on that basis, the Commission's
calculation or estimate was—and even Mr.
Sharma has admitted that——to the extent
of Rs. 314, but while giving its award or
recommendation, it slashed it down to
Rs. 185. It is all tikram; I do not know
what is the English term for sdkram...

264,

AN HON. MEMBER: Trichery.

SHRI DINEN BHATTACHARYYA
Yes; trichery,

A new entrant to governmenut scrvice
is supposed to be a bachelor. Only after
five yeurs he will be entitled 1o Rs. 196/-.
So, for five years, he cannot have wife
and children. Whils  caleulating,  the
basis taken was not the formuly cvolved
in the i5th Indian  Labour Conference.

There, three consumption uni's were
tuhen cxcluding the earner; here, the
earncr has been included within that

threc consumption units, Just :ee the
fun. So, ultimatelv, this 1s nothing but
a trichery and cheating the wholz people
because not only the 20 or 30 lakhs of
Central Government employees but also
the State Government emvloyees, other
employees of the Municipalitics, the Zila
Parishads, etc. have also been expecting

somc change on the basis of the Pay
Commission’s recommendations. But this

Pay Commission ultimately produced a
hoax for the Central Government em-
ployees and I will say that there is poli-
tics behind it and that politics was
enunciated by Shrimati Indira Gandhi as
well. In many meetings she has spid—
she was very loud—to the rural fal
‘You village folk, I cannot do
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for you because the Goyernment em-
ployees and other workers are eating up
everything'. What is this politics? We
koow. She is shielding her own policy
‘t0 encourage the black-marketeers, big
‘monopolists, landlords and the high offi-
«ials who are responsible for pauperisa-
tion and deteriorating conditions of the
rural poor and other down-trodden peo-
ple ... (Int:rruptions) and only to pit
the rural and unorganised people of
wrban area against the organizei workens
of the towns including the (Gov.inment
employees that Shrimati Gandhi uttered
all this. What has the Pay Commission
said? According to them (Pay Commis-
sion):

“There is much to be said for the
view that if additional funds should
be made available to the Centrad Gov
ernment by various economv meuasures
or by additional taxation and cconomv
1 non-Plan expenditure, this t<hould
first be used for amelioratine the lot of
the people who are unemployed or
under-employed rather than cnsminga
minimum wage related to ccrtain
norms as set by the 15th Labour Con-
ference for g section of the com-
munity”.

Further, it said:

“Having regard to the prevailing
level of wages in the agricultural sector
and the general minimum level in the
trade and industry. the adoption of the
minimum recommendation based on
the 15th Indian Labour Conference
norms at this stage would be tant-
amount to misdirection of resources.”

"What does it mean? Just to the rural
poor you are saying this. What did they
do all these years? The last Pay Com-
mission was set up ten years ago. Aftcr
ten years another Pay Commission has
come. What is the condition and the
rate of pauperisation in the rural ateas?
Why is the pauperisation going on like
anything all over the country, not only
in the rural areas but also in the urban
arcas? What have you done during this
time? Please do not give stunts, please
do mot create further illusions, please do
mot try to fool the people in this way who
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are in the same way exploited by the
policies of the Government as well as by
the big monopolists, landlords and their
stooges. A comparison has been given
by Mr. Madhu Limaye. He has ably
put it. What have you done? The Pay
Commission says that they have not
inicreased the emoluments of the Class 1
employees most of whom velong to JIAS
But it is known that in 1965 when theie
was Indo-Pak war and the Prime Minis-
ter was going round and the Government
was going round that everbody must
sacrifice, what did these IAS officials do?
They got an increment to the extent nf
Rs, 500 even.

Now you say that you are narowing

down the gap between the lowest paid
and the highest paid, between the top
nnd lowest paid workers. This is the

way you are doing it! You are keeping
the gap 1—20 as it is, whereas the
demand by all concerned is that it should
be 1—10. When the Commission was
set up—the Secretary and the IAS people
are clever—they did not allow any such
men to be included in the Commission
who may go against their interest. That
is why I say, it is 100 per cent officer-
biased and pro-monopolist and fully
reflected the policy of the Govt. This
Commission is nothing but that.

In all departments the slogan or the
demand raised is that JCM only will not
do; decide on the basis of the principle
of the need-based minimum, settle it on
a bilateral basis with all the unions in-
cluding the Railwaymen's union. “This
is the demand. But they will not do it.
I know it. They will impose their will
upon the employees. They will have to
face the consequences. Beginning from
the Prime Minister Shrimati Indira
Gandhi and her govt. including Mr.
Chavan, they are fully responsible for the
consequence of anti-employec findings of
the pay commission,

AN HON. MEMBER: You are threa-
tening.

SHRI DINEN BHATTACHARYYA:
No question of threatening. They are
responsible, You_ have seen it in  the
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case of the locomen's strike. My next
point is this, This is about peutralisaton
upto 100 per cent. There was also the
demang for point-to-point fieation of
D.A. What we find is that the real earn-
ing of the employees has already been
. seriously eéroded. Further erosion will be
there if this formula of DA suggested by

the Commission is accepted in roto. This
is my submission.
What happened after the First Pay

Commission’s Report? After the Frst
Pay Commission’s Report the pay was
fixed at 30 and dearness allowance was
fixed at 25 bringing it up to a total of
§5. Now 185 is fixed. And, what does
this mean? In the meantime the value of
the money has gone down. If you
calculate on the basis of the existing
value of the money, which is now stand-
ing at the rate of 25 paw.e per rupee,
what do you find? This figure of 55, if
you calculate in proper way, would come
to 186 and your Commission nas fixed it
at 185—that is to say, one rupee erosion.
If you go up what happens? This erosion
goes up still further and further. In the
case of those who were getting Rs. 60
total in the year 1947 what happens to
sjthem. They will get Rs, !91, which,
actually if you calculate properly on the
cost of living index basis, comes to
Rs, 203, that is to say, Rs. 12 erosion
Can anybody deny this? You are cheat-
ing them in this way. The total money
accumulated by this method of erosion,
the total money cheated by the Central
Government, if I may put it that way,
would amount to more than Rs, 4,000
crores. (An hon. ‘Member: Strange). So,
this will again go up and this will again
continue in the case of fixation of the
dearness sllowance. So, what we demand
is that there should be 100 per cent
neutralisation aad point fo point fixation
of dearness allowance,

SHRI A. P. SHARMA: What is your
suggestion regarding D.A.?

SHRI DINEN BHATTACHARYYA:
I say that there should be cent percent
neutralisation and the faulty wmethod of
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for example sells at Rs. 7 a kilo, the
compilation of the price index by the-
Government will indicate that it is soM-
at Rs. 1.50 g kilo. It is not done by
the Central Government alone. This i
the method adopted everywhere. That ix
why throughout the counmtry there is a
demand for the change in the method of
calculation which is totally fauity. This
is the way of cheating the workers from
the real increase that they should get m:
D.A. whenever there is an increase in
the price index. (Interruptions).

MR. DEPUTY-SPEAKER: Mr. Shatta-
charyya has taken 16 minutes instead of
nine, Please do not provoke him because
he takes more time that way.

SHRI DINEN BHATTACHARYYA.
I now come to the issue of fxation of
pay. The employees have been agitating
over this. An employee who has been-
worhing for fifteen years in the scale of
170—185 will be getting only Rs. 196/-
no doubt. That is after 15 years of
service, he is getting that. You are giving
Rs. 185 in the case of a new antiant and
after five years; he may get Rs, 196/-.
In the case of an old entrant he sets the
same Rs. 196/- after fifteen-twenty years.
This way the employees are agitating.

MR. DEPUTY-SPEAKER: Now you
will please cooperate. Please listen to
me. The House has fixed four hours.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): That is his principal business.

MR. DEPUTY-SPEAKER, 1lLet me
finish. I am stating the fact—-I am not
giving a judgment or a Jdecision—that the
House has decided to give four hours
for this. Even so, having regard to the
importance and the volume of the report.
I have gone out of my way. For example,
Mr. Bhattacharyya, according to this
timing, should take only 9 minutes. On
the basis of these four hours, you should
take 9 minutes whereas you have takeo
about 16 minutes or so, atmost double
the time. There should be a Fmit some-
where. You can take anuthey five

calculation must be changed. If the rice minutes. But, please conclude.
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SHRI 8. M. BANERJEE: the

time should be extended.

Then,

MR. DEPUTY-SPEAKER: That means
extension.

SHR1 DINEN BHATTACHARYYA:
Now I come to the main thing. Sir, the
Pay Commission was set cp on 23rd
Jannary, 1970. You are giving effect
to the recommendations from 1s: March,
1975 only. That means tne jeople who
will retire after this date will only get
the retirement benefit. But, those vho
retired before 1969 or in between 1969
and 1973 March, they will get nothing
You have to concede to .he demands of
thousands of pensioners with regard to
the rise in prices. They too are suffering
on account of the riseg in prices.  Buf,
they will get nothing from the Pay Com-
mission’s repoit.  This point must be
taken into consideration. Here too they
make a discrimination. Ian the case of
top people, thev raised the minimum pen
sion amount to Rs. 1,000/- but tor the
sp called ordinaty people, it is only
marginal. Why is this discrimgation in
regard to fixation of minimum increment-
al »cale and jctirement bendfit? 1 do
not know what Shri Chavan wiill reply to
this. Then, Shri Madhu 1Iimayc men-
tioned about allowance 10 the nures. |
do not want to repeat it. But, 1 would
like Shri Chavun to note why the Pay
Cummission has stopped the messing
allowance of Rs. 60/- to nursey

What is the  justification? I there
any? They were getting this rmount
You know the working conditions of the
nurses. In fixing their pay scales, you
have discriminated as compuied with the
other Central Government employees.
Over and above that, they have curtailed
existing benefits.

Coming to the doctors, engineers,
scientists etc. it is a fantastic thing that
is happening. Nowhere else in the world
you will see this. K is only in India
that this happens because of the legacy
of the British. They have taught yon
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all. From the Minister to the Secretary.
you have learnt this bureaucration from
the Britishers and for which the high
echelons have been kepy in a very gtan-
dicse condition. Doctors, enginters and
other sclentists and technicians have been
deprived of both status and other facili-
ties enjoyed by LAS. and they have been
asked to work under IAS officers who
may be a good administrators regarding
the law and order question, but these 1AS
people know nothing in regard to specia-
lised jobs like doctors, technicians etc.
We saw in the Delhi Electric Supply
Undertaking. What has happened there?
He, who is an LA.S. had to leave the
post because the technicians raised their
voice against the discriminatory attitude
against the technicians and other officers.

Then Shri Limaye had mentiined—

and 1 repeat...

MR. DEPUTY-SPEAKER: Why
repeat?

SHRI DINEN BHA1TACHARYYA:
As regards she ITQs, there are two
grades, (irade T and Grade 1I. Why?

Grade II people are given a most respon-
sible job, the same job, without the bene-
fiy of the service conditions of Grade 1.
Why not make it one? You are socialist
You are samajwadis. Is this samajwad?
Grade T will go by air and Grade 1I by
train which may be derailed on the way.
Same work, same pay—this principle has
not been adopted. This should bhe
seriously considered.

Therc are other cases of discrimination.
The pay scales of the staff of the office
of the Comptrolier and Auditor General
should be »separately dealt with, They
have not been given the pay scale given
to the Secrctariat people. Why this dis-
crimination? Secondly, as ner the Con-
stitution, their pay scale should be sepa-
rately dealt with in comsultatton with the
Auditor General.  That has not been
done in this case. There is discrimina-
tion also in regard to nurses, doctors and
scientists, in the Income-tax Department,
everywhere.
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You will take exception to it if I
mention about the Lok Sabha Secretariat.
I will not mention anything. But when }
was & member of this Honse from 1962
to 1967, there was a Committes, Pcrhaps
you may remember that when Sardar
Hukam Singh was Speaker, at that time
there was a Committee. There is no
scope for representation by the Lok
Sabha Secretariat staff and employees
anywhere. They have to go by the pro
per channel. Elsewhere there arc unions,
there are negotiating machineries,  Here
there is nothing. So I demand that %
pay body be appointed in which MPs
might be included; if not, ap least the
Speaker and the Chairmen of the Public
Accounts Committee, the Estimates Com-
mittee and the Public Undertakings Com-
mittee may form the Committee nnd
some members of both Houses may also
be included in it.

SHRI JYOTIRMOY BOSU: Not the
Deputy-Speaker? 1 propose that the
Deputy-Speaker be included

SHRI DINEN BHATTACHARYYA:
In the railway department, you have
deprived them. You have not given any
benefits to them. Your Pay Commission
has admitted that the railwaymen have
not been given any increment. There is
no change in the service conditions; no
improvement in the case of 17 lahhs of
workers even after 26 years. You have
not done anything for the casual and the
temporary workers. They are being
denied even the minimum benefit that
has been done to the others.

T come to the conclusion—bonus. Why
aould there be disciimination? You
have said that bonus is deferred wage;
further there is big gap between the real
income and the income earned. Why do
you not introduce bonus for all including
the railway, post and telegraphs, defence?

MR. DEPUTY-SPEAKER: That 15 a
good point to conclude with,

SHRI DINEN BHATTACHARYYA:
I appeal to Mr. Chavan's conscience.
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Are you satisfied with the Pay Commis-
sion’s recommendations? You go over
the whole country. Whatever Shri
Sharmu and his friends may say, nowhere
in no depariment have the workers
accepted it. So, Mr. Deputy-Speaker,
please tell them to scrap it :nd negotiate
a settlemen; on the basis of the accepied
principle of the need-based minimum
wage and 100 per cent neutralisation, and
no discrimination anywhere, and equal
pay for equal work. You have sapent
nearly Rs. 70 lakhs of public money. 1
demand that it should be scrapped. The
recommendations will further aggravate
the situation and bring discontent in the
country, Scrap it and do the needful;
that is all T can say.

MR. DEPUTY-SPEAKER: To
tain the balance of the debate, I shall
call two Members from the Congress
Party and one from the Opposition...
(An Hon. Member: Why?) 1 have
given the reason... (Interruptions) 1
do not understand this. Order, pleasc. I
have a request from the Minister of
Parliamentary Affairs that the list from
the Congress Party being very long.
Members should not take more than ten
minutes each.

main-

SHRI S. M. BANERJEE: Sir...

MR. DEPUTY-SPEAKER: You stand
te oppose everything; even when J am
regulating and allotting the time, Have
you become their spokesman also? If
Mr. Banerjee is their spokesman, I shall
hear him,

SHRI S M. BANERIFF: The first
four speakers always get time to their
heart’s content and restriction comes
later on... (Interruptions)

ot wmirw wax e (e -
I AE, WA TH AT F qAX
9 N HA A qgeq AW E | W
g & favmr M AN E ) Tz A
fraver fafy & so ow T §
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Y W ¥ AAT qTHL 67 AT A qa7
afg 3 N whaew fa, ag sfaagq
IRE Y “Aedve I frAwr M )
WA TN gEw—aradl woe fafem
w W gfwar—t 1901 ¥ swifwa
g% vud gufeg € 1
15.36 hrs.

[Semt S. A, Kaber in the Chair]
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ar A gi 1 I AEE FAar
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gfa & frg sre vy o oy Atk
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o or fw sfd A aw §
i e frde i o T
o W &, g wOF W OTd WY
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A aw W 2, AwAw G B @R
ah @ # g oyg @
R I L

SHRI KARTIK ORAON (Lohardaga):
Mr. Chairman, I am rather suiprised that
such an important report as that of the
Pay Commission Should have becn the
subject matter of discussion only under
rule 193 of the Rules of Procedure
because the Pay Commission in the
present context should take 5 different
form. But, us I see it, there is no de-
partute in the present repoit from the
earlier reports. In fact, this is an exact
replica of the earlier repoits Aq a
matter of fact, the Pay Commission to-
day should function as an instrument of
social change.

The Third Pay Commission ccnsisted
of five members out of which three were
cither themselves in the ICS or IAS or
were interested in  the administrative
services. There were onlv two other
members, namely, Prof. A. K. Das Gupta
and Shri Nihar Ranjan Rav, who have
given a strong note of dissent. So, itis
very necessary that this report should be
gone into wvery thoroughly.

It is a matter of rogret that even 25
yomrs after independence wc have net
been able to reduce the disparity between
tho highoet and jowest salary. Today the

®
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ratio is 17:1. It should not onder
circumstances emceed 10:1.

any

1 find that this Report follows the
same old beaten track. Some of the
officials who enjoyed a privileged position
under the British regime continue to
enjoy those privileges even now. There
is glaring disparity between the IAS and
other all-India services. As a matter of
fact, when the Indian Civil Service was
the backbone of the British imperialism,
the concept of administiation was
diffierent. In those days the admimistra-
tors were to carry out the oeders of their
masters. Today they have to carry out
the will of the people.

We find that the people of this country,
ignorant as they are and noor as they are.
have displayed the highest political
maturity and returned our party to power
and thus given us a very good govern-
ment. We want to honour cur pledges
to the people. If we go by the same
beaten track and do not bring about a
revolutionary change in our approach,
attitude, thinking and behaviour, I do not
think we will go very far in the way of
progress towards socialism. I persomally
feel that this is a subject which needs to
be gone into thoroughly. I hold nothing
against JAS or ICS officers. I do not
hold anything against anyone.

We all know that the biightest of the
boys, for instance 30 per cent of First
Divisioners, only go to IAS. 70 percent
are Second Divisioners and Third Divi-
sioners. But 80 per cent of First Divi-
sioners normally go to medicinz and
engineering. This has been very strongly
supported by our Prime Minister, Shri-
mati Indira Gandhi. Whilc addressing a
Convocation at Roorkee in Novembe:,
1967, this is what she had said:

“It is odd that the greatest doctors
and engincers in the country who
would be rated as the leaders of the
profession and who save lives or add
permanent assets to the nation, can
rarely hope to receive the pay or statur
of Secretaries of Ministries. The
brightest of our young men and women.
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choose engineering and medicine. If
they happen to go into Government,
they are very soom overtakea by the
general administrator.  This must
change and I am trying to change it
The administrative system must reflect
an individual’'s contribution to human
welfare and economic gain.”

This is not all.
our pledges to the people.
of the Congress Party says:

“The Congress invites thc nation's
scientists and  technologists to give
their best to accomplish thes: exciting
tashs of momentous importance and
assures them that it would be its con-
stant endeavour not oamly to accord
them positions of standing and respon-
sibility but also to involve them intim-
ately in the processes by which govern-
mental decisions are taken and imple-
mented.”

We have also given
The manifesto

It would, therefore, be seen that the Con-
gress Party is already committe1 to make
full use of our scientists and technologists
by providing them with opportunitic; to
participate at all decision making levels
as equal partners with general adminis-
tration.

Here is a service which I consider to
be a special tribe service hecause it en-
joys all facilities. Once they become
JAS officers, they can becomc the head
of the Health Department; they can be-
come doctors; they can becoma engineers:
they can become scientists, They can
become anything. It looks as if it is an
insult to human intelligence that wc
cannot make a distinction as to who at
the present moment can deliver the
goods, whether it is a scientist or a
technologist or an administrative officer.
T hold nothing against them. But they
have got a limited scope of work. I do
sot see any reason why they should be
given so much advantageous position so
far as their pay-scales are concerned.

As a matter of fact, if there are IAS
officers for administration, there should
be all-India services for all branches, for
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scientists, technologists, etc. On the re-
commendations of the States Reorpanisa-
tion Commission, in 1956, these three
all-India Services, that is. the Indian
Forest Service, 'the Indian Macdical
Health Service and the Indian Service
of Engincers, were to be constituted. Out
of these three services, only one service,
that is, the Indian Forest Service, was
constituted. The Pay Commission should
have taken special care to sce that the
pay-scales are worked out in such #
manner that they should be uble to deve-
lop a team spirit amongst different Ser-
vices. But today, if you go through the
pay-scales, I do not know what has made
it to do it in this way. That is why I
say that the Pay Commissioa has not
been impartial. It has been partial; it
has been biased apainst certain Services
and biased for certain Services.

I understand that this guestion of
granting parity amongst the three exisiing
All-India  Services and the Central
Engineering Service has been summarily
rejected without assigning any reason.
thus creating classes within the class of
All-India Services. The glarng anoma-
lies in the pay-structure of the LF.S. vis-
a-vis 1.P.S, LFS. and CFS(l) as recom-
mended by the Pay Comm's:'on are as
follows. You can see for yourself...

MR. CHAIRMAN: Will vou please
sit down? I have got many names and if
members go on taking extra time, then
very few people will have the chance to
speak. The time is limited Therefore,
1 would request the members, as soon
as the first bell is rung, thev should try
to finish their arguments; one exfra
minute will be allowed and if the Mem-
ber continues, from the second extra
minute, nothing will go on record. That
is what I propose to do. I have to con-
trol the debate and see that many people
get the chance to speak.

I would now request you, Mr. Kartik
Oraon, to conclude your remarks,

SHRI KARTIK ORAON: I would
like to quote these figures so that it will
be clear for everybody what mekes them
that important. For ipstange, the junior
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sale in IAS, IPS, IFS and Centrsl
Engineering Services (Class [) nas beem
kept as Rs. 700—1300. They have re-
cognised that all the services are equal,
their requirements are the same. But
the scale, when he becomes District
Magistrate, is Rs. 1200—2000; when he
becomes Superintendent of Police, it s
Rs. 1100~ 1600; when he becomes DCF
(DEQ), it is Rs. 1100—1600; when he
becomes Executive Engineer, it is
Re. 1100—1600. The selection grade in
IAS is Rs, 2000—2250 and in IPS
Rs. 1650—1800. And the super-time
scale. . .

MR. CHAIRMAN: Now [ am calling
the next Member. Mr. S. M. Banerjee.

SHRI KARTIK ORAON: There is no
selection grade for other officers, for IFS
and Central Engineering Services (Ciass
D). There is this disparity. I request the
hon. Minister that he should create All
India Services of all faculties—enginecring,
medical, science, agriculture, forest, police
and others and there should be one uni-
form scale for all the Services.

MR.
Banerjee.

CHAIRMAN: Shri S M.
Only nine minute..

SHRI & M. BANERJFE: It is very
unfair. If it is only nine minutes, then

I am not going to speak.

ot 7y fmy ;. wamfr W@,

MR. CHAIRMAN: Wha; is the point
of order?
ot Wy fwmd . AT swwewr
w3 § {5 o amd g wiw 0%
R 6 ¥ awly firy ol & wiftew
¥ for gy afr d( wedw g
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st w7 ¥ W 25 30 fusiE &1 quy
a7 Wiy, wg FEWAE iy §
wafae & #1 W faer anfem

DR. RANEN SEN (Barasat): Mr.
S. M. Banerjee is the only person who
has been working day in and day out..
(Interruptions)

MR. CHAIRMAN: I havc a list of s0
many members,

SHR! S, M. BANERJEE: The other
parties have taken 45 miuute- and 35
miautes each. Government cmployees
will not misunderstand me if I do not
speak..

MR. CHAIRMAN: You have got your
time.

SHRI S. M. BANERJEE' ‘The Third
Pay Commission's report has resulted in
creating discontentment among all sec-
tions of Central Government cmployees
We expected better results from the Thirt
Pay Commission because they had all
the data available—of the First Pay
Commission and the Das Commession or

the Sccond Pay Commission  Natuially
it is not only the 28 lakhs of Central
Government employees who are dis-

appointed, dejected and frustried. but o
is also the three wings of the Armed
Forces who are equally disappoinied with
the Pay Commission's recommendations.

One of the terms of reference wa, the
need-based minimum wage. It is for th®
first time that a Pay Commission has
quantified it as Rs. 314/-. Still they have
said that they cannot recommend 1t to
the Government because Government will
not be able to give. What have they
recommended? They havs auantified the
need-based minimum wage on the basis
of the 15th Indian Labour Conference as
Rs. 314 but have recommended only Rs.
185/- as the minimum salary. Even Ra
196 recommended by on: of the Mem-
bers, Mr. Pillai; ‘has not been supported
by his colleagzes on the ground thst a
worker when he is employed ' =
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bachelor and after some time, as the
years go on, becomes a father of two
or three children and then only he should
get Rs, 195, ..

SHRI ATAL BIHARI VAJPAYEE:
And he should be a vegetarian,
16 hrs.

SHRI S. M. BANERJEE: Yes, he
should be a vegetarian. That s the
formulation of this Pay Commission..
All the organizations including Mr, A. P.
Sharma’s organization have rejected Rs.
185 upanimously without any kind of
reservation. To the Goveinment we have
made it abundantly clear on 6th July
when we met the hon, Finance Minister
and his colleagues that this was not
acceptable to anyone of 1 and we un-
animously demandeq implementation  of
Rs. 314, But 1f the Government say that
they are not in a position to implcment
Rs. 314, 1 would like to know from the
Minister what his suggestion is. Thereis
no parity with the public undertakings.
An ordinary worker who starts as an
unshilled worker or peon in HSL whether
in Bhilai or Rourkela or Durgapur or m
the Head Office of HSI is getung to-day
Rs. 272 as the minimum safwy. In the
Reserve Bank, thc pay 1» Rs. {35 and
Rs. 130 Dearness Allowance. ] am not
talking of house rent and the city allow-
ance and other things. S0 total js Rs
265. In the nationalised Class A
Banks—it is Rs. 116 pay and Rs, 111
Dearness AHowance—total Rs 227. {n
the petroleum industry it is Rs, 218
Pharmaceuticals~Rs. 55 pay and Rs 330
DA-—total Rs. 385. So, vou will kindly
imagine when we had demanded a need-
based minimum waee and if wve had
demanded parity with the public under-
takings. J do not think anv harm has
been done and 1 would, therefore, request
the hon. Minister to kindly explain to
us whether he is prepmed to accept
Rs. 314 and if not, what nie his sugges-
tions and whether he is soing to bring
the Central Government employees at
par with the employees in the different
public undertakings like HSL and whe-
ther he is prepared to give them Rs, 272
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or the minimum salary of the bank em-
ployees—Reserve Bank or the natibni-
lised banks. 1 want a clear reply o
that,

Then 1 come to the DA formula, My
hon. friend also mentioned this. We want
automatic linking up of DA with the
rising cost of living. This Government
has miserably failed even after 26 yemrs
of freedom to bring down the prices.
Prices are going up. Even the Prime
Minister in her speech yesterday and the
President of India in his spcech the day
bcfore have mentioned aSout the 1isiog
prices, ahout hoarding ani black-market-
ing and »o on. What is the rcmedy to
it? Is it not a fact that the salaried em-
ployees to-day are the worst offected?
They cannot live within their income.
In all fairness there should be further
protection in the wages and that can only
be done by the automatic linking of DA
with the rising cost of Lving 1 want
this formula to be adopted by the Gow
crnment. This has been wloptel by the
Rajasthan  Government and the Punjab
Government and ¢ven by the UP Giovern-
ment in the cuace of elect icitr  workery
I want this automatic liaking of DA so
that there i, no further viosion in  the

wages and 1 also want cent per cent
neutralisation,
16 hrs.

About fixation of <alaiy, what is the

Pay Commission’s formula? § per cent—
subject to a mimmum of Ry 10 and a
maximum of Rs. 50, Where Rs 50 will
be given to the top man. Rs. 10 will go
the lowest-paid man. What is the rate
of increment? Class IV--it i, Rs, 2, 3,
4, 5 and Rs, 6 at the most.

Regarding Class 111 categoty. it is only

Rs. 6 10 Rs. 20 in special cases. With
Rs. 100. The ratio ranges between
33 per cent to 8 per cent. Is it

socialism? Are we going townrds socia-
lism? This is regarding Class 1 em-
ployees. 1 have nothing acainst Class T
employees. Can he deny today, that il
the other officers like doctors. engineers,
like geologists, and other services, ate
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working well? Are they working less?
Gan we forget about the railway em-
ployees who saved the coyutry and the
defence employces who saved the coun-
try? There 1s one other point about
which references were also made vy my
bon. friends. When there was invasion
on India by Pakistan and the country
stood as one man in 1965, we were ask-
ed to save money. We gave donations;
we gave gold; we gave ornamenis. What
about the JAS officers? During this
period from 1st September 1965 the
Secretary’s pay was raised fiom Rs. 3,000
to Rs, 3500; Addl. Secretary’s pay was
raised from Rs. 2750 to 3,000, Joint
Secretary’s pay wuas raised from Rs, 2250
to Rs. 2750. This is the way they want.
ed to discharge more respomsibility! They

wanted more powers and more power:
cannot be discharged unless and until
they got more by way of salary, They

wanted to have their pouni of fiesh,
This was a time when thc couniry was
facing foreign invasion and this was a
time when the P&T cmployces and  the
defence employees and other sector, of
Government employees did not even take
their overtime allowance. Bug ihese 1AS
officers got huge salary mcreasc in  this
period. 1 would urge upon the Minister,
if the Government cannot du it now, let
them say. they will accept 314, in prin-
ciple but they will pay in 2 years or
3 vears. let them bring parity with the
public undcrtakings. ‘The minimum v age
as in HSI that is Rs, 270, should be
given now. Point to point fixation should
be done, because in respeet of the em
ployees whose services are more, after 10
years, they will be getting less. We are
not fighting only for those who are in
the colleges etc. but we are fighting
for those who have spent the major part
of their life in Government service, who
have worked hard, in peace and in war.
So, 1 would request the hon. Minister to
accept the point-to-point fixation formula,
subject to minimum of Rs, 20 to Rs. 30.
I hope this will be accepted by the Gov
ernment.,

Then, about the date of pensionary
benefits. T wish to say this. T request the
Pon. Minister that he shonld sit with the
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gepresengatives of the employees w0 dis-
cuss the various aspects of this question.
Retirement benefits should be increased.
A question was asked in this Housc and
this was replied to, that retjrement
gratuity in case of Class 1 officers had
been raised from Rs. 24000 10 Rs.
30,000. That is, Rs, 6,000 increase in
the case of his death. But in the case
of Class IV employee, he does not get
anything more.

Take the case of a class 1V employee,
He has a wife and childrien. He must
also have a lion's share in the matter of
death-cum-retirement  benefits.  There is
discrimination in this regard letween a
Class 1V employee and a Cliss 7 em-
ployeg. Sir, it is a shame and it is a
sud commentary an our planning. We
1alk of socialism in these days. And so,
I would request the hon. Miuister to see
that this disparity is done away with
completely.

Now I come to disciiminution between
industiial and  non-industiial ¢mployees.
Even in the case of toilets there is dis-
cuimination in regard to the officer and
the industrial staff. Thiy is something
unique. § don’t think that dicoriminstion
should be thaie. Why such discrimina-
tions should be recommendci at ull by
the Pay Commission? Thi. <hould be
done away with. I wonid 1cquest the
hon. Finance Minister that whep we are
talking of scoialism, this sort of diseri~
mination as between an ‘ndustiial worker
and non-imlustrial worker must be done
away with

Coming to the varions concessions, ¥
find that these have to be curtailed or
are likelv to be withdrawn. The Pay
Commission  has recommended  the
curtailment of the concessions in the
matter of house rent  allowance, city
compensatory allowance and increased in
the working hours and cvertme and
children’s cJucation allowance. 1 would
request the Minister not to accept this.
The Pay Commission has no business to
take away the concessions. T can tell
him that if these concessions are taken
away, nobody will be able to stop the
major strike in the country.
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It has been argued by my hon. friends
that the date of effect of the recommen-
dations shouid be frem 1st March, 1970.
This was the date when the sum of Rs.
15 to 45 was sanctioned as interim relief—
not D. A.—because the Commission was
to take more time and so. thcy wanted
to pay some interim relief to the em-
ployees. We took this, as un advance?
Advance against what? Advance against
final submission of the report—iinal re-
commendations of the Pay Commission.
The date of effect should be from 1st
March, 1970. The demand is very legi-
timate. And I would requszst the hon,
Minister to see that the employeces who
are retiring in good faith earlicr than this
should also be given the benefits. Sup-
pose an employee had retired on 31st
March, 1973. He is not entitled to any
benefit because the Pay Commission has
recommended the implementation of their
recommendation from 1st April, 1973.
Sir, I am getting numerous letters and
I hope that the hon. Minister for Finance
too must be getting more such letters.
It is a gravast injustice done to those
who have retired in good faith. After all.
the Pay Commission should bc cenerous
enough not to deprive such employees of
this benefit which accrues to them. Look
at the conditions of the pensioners in our
counfry. It is a pity that the poor father
is unable to bring up his children when
he is not able to feed them. After all,
in our country, we have to show respect

for them. We are sorry to note that the
Pay Commission has taken father and
mother with two children as a unit. A

definite assurance was givea in this House
by the hon. Minister that after the sub-
missicn of thz Pay Commissicn's Report
we shall take some decision about the
pensioners. I requested the  Minister
some time in anger and some time with
folded hands to please include this in the
terms of reference of the Pay Commis-
sion so tbat the pensioners might also
derive some benefits.

We were told that the Pay Commission
might consider this but that if they did
not. ‘we shall consider it’. Do not ex-
clude the pensioner. Tt will be a grave
injustice to him. The date of implemkn-
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tation, it has been said, shculd be from
1st March 1970. Some=thing should be
done to these pensioners.

Then in the polytechnics, what a
happening? In a boys’ polytechnic, the
Professors, Principal and teachers have
been recommended to be paid more. But

if it is a girls’ polytechnic, their couater-
parts there have been recommended to
be paid less. What is this fine distinc-
tion? The Prime Minister of India is a
lady. The ladies who are employed as
Professors and teachers in the pelytech-
nic will be getting less,

As regards the income-tax Jepartment,
it has been clearly said that there is no
fine distinction between classes I and IL
So there should be no discrimination in
service conditions, In fact all Central

Government employees, the zudit em-
ployees and others should be taken as
one.

Coming to the question of bonus, let
the hon. Minister answer with lLonesty
and earnestness. Is it contended or is it
a fact that all those working in the

public undertakings are cntitied to bonus,
but not the defence employees, not the
Central Government employees. not the
railway emplovees, not the P. & T. cm-
ployees? 1 stand for bonus for all em-
ployees. I cannot accept, however elo-
quent, the argument that the dcefence em-
ployees, the P. & T. employees, the work-
shop employees who manufacture bombs
with which we defeated Pakistan. who
saved our country from China are not
entitled to bonus, but a person working
in the Modern Bakery making biead
is entitled to bonus. A person making
bread will get bonus but a person making
sophisticated weapons will not. 1 cannot
accept this argument.

The Bonus Bill is being introduced
again. Shri A. P. Sharma has already
threatened a strike, though he will never
go on strike. He only threatens. 1 ‘am
all for it. All Central Government em-
ployees are one. Bonus is a deferred
wage. 12 month§ honest work and 13
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mgoths salary—this is the slogan. Other-
wise, we shall not agree.

We were assured by Shri Jagjivan Ram
thyy another mecting is not ruled oot
Where is that meeting? When we met
in the JCM, the Cabinet Secretary, who
is the Chairman of the JCM said ‘I shall
coavey your feeling to the hon. Minis-
ters’ When we met the Ministers, they
gave us a patient hearing for 90 minutes
but did not commit themselves. We
were pleading our case before a conatitu-
tion bench of the Supreme Court. They
never said anything. Let them not adopt
this ttitude. Let them start pegotiations
with the employees’ representatives on
all fuups, the issue of need-based mini-
mum wage or any other issue, I am sure
the employees will take a reasonable
stand. Shri Sharma said, ‘let us have a
via mediq; let us have a compromise’.
Compromise on what? Compromise
with hunger, with starvation? No more
compromise on this issue. If the condi-
tion of the country is bad, if the worker
in the unorganised sector is getting
less...

SHRI A. P. SHARMA: What for is
negotiation, if not for compromise?

SHRI S. M. BANERJEE: Compromisc
not with hunger.

If they udo not want to nay Rs, 114, let
them say what they want to pay. Then
we shall negotiate Let them pronounce
what they arc going to pay. Then we
shall negotiate Otherwise, I can tell you,
if the public undertakings, if the banks,
if the private sector, can pay more, Gov-
ernment is bound to pay more. If the
corporation employees are getting less, if
the board employees are getting less, if
the local bodies’ employees are getting
less, it is the responsibility of the Gov-
ernment; it is not our responsibility. If
the resources question comes, we are
prepared to discuss that also and indi-
cate where from resources will come.
I should also say that thers is this black
money, 7,000 to 10,000 crores. There
are arrears of income-tax Rs. 700 croves,
in addition to evasion of income-tax. In
that case it iy a political question. If a
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thermal plant worth Rs. 9 crores can be
sold to Birlas for Rs. 2.75 crores, how
can ape say that this ig not to by done?
The Central Government employees are
entitled to g need-based minimum wage;
they have a right to live because they
are salaried employees and they canmot
conceal anything.

Lastly, I should request about the

parliamoentary staff, whether Lok Sabha
or Rajya Sabha. Their working condi-
tions are arduous. Their conditions
should be looked into by a Committee
under the chairmanship of either ¢he
Speaker or the Chairman of the Rajya
Sabha, or both. They should also be
given the right to form associations.

With these words, I request the honm.
Minister to reply to our points, either
today or tomorrow. ‘They should start
negotiations with representatives of em-
ployees. If that is not done. it will not
be of any avail, whatever eloquence we
may have got and whatever cfforts Mr.
Sharma may make. [he Central Gov-
ernment employees are hungry today and
the line between hunger and anger is
thin and they will not resi until they
achieve their objective.

SHRI C. M. STEPHEN (Muvattu-
puzha): T am happy to be able to speak
immediately after Mr. Banerjec because
I find this is one of the rare occasions
when I can say that I agrec with most
of what he said. It is a tragic thing that
after the submission of the report by
the Pay Commission, th» general reac-
tion among the services, particularly the
lower categories, is one of complete dis-
content and the reaction is like giving
a warning that if no improvement is
effected, the implementation of the re-
commendations will not bring about
what is really desired, namely, industrial
peace and complete co-operation from
the services,

I want to emphasise ouly two points.
The first is about the minimum remu-
neration. I do not go to the extent of
demanding, as Mr. Banerjee demanded,
that Rs. 314 must be accepted as the
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[sbri C. M. Stephen]
minimum remuneration, 1 am clear in
my mind that even Mr. Banerjee is not
serious when he puts forward that
proposition. But I cannot for any rea-
son agree with the finding of the Pay
Commission, mentioned in page 58 of
their report: “We  have therefore not
found it possible to recommend that the
minimum remuneration ot the Central
Government employees should be fixed
on the basis of the norms recommended
by the 15th Indian Labour Conference.”
No trade unionist in the country will be
able to agree with this proposition,

In 1957, 15 years ago at a joint con-
ference it was stipulated that the mini-
mum remuneration must be such and
such, that the considerations must be
such and such. After 15 years, if we
are told that those norms are not ac-
ceptable you will be putting foith pro-
positions which will have a very danger-
ous comsequences for the working class.
Therefore, on this particular question, I
am absolutely sure, that irrespective of
political affiliation and party differences,
there cannot be any agreement with the
proposition put forth by the Pay Com-
mission at all,

This is a matter on which the working
class will have to fight and demand a
minimum based at least on the norms
stipulated by the Indian Labour Confer-
ence. It does not stop there. After
having set forth this proposition, they go
on to say what exactly must be the
norms to be applied and after putting
forth their own clarificalions, they come
to a dccision that Rs. 195 must be the
minimum remuneration. But they say
that that minimum need not be given
to an employee who starts his service, on
certain grounds which are absolutely
faulty and unacceptable. I could have
understood that if the Commission had
recommended that Rs, 195 has to be
given—not that it will be acceptable to
us—but without giving even that and
saying that only Rs, 185 will be piven
on the basis of presumptive considera-
tione that anybody who comes to service
at a particular age is unmarriad and will
not have to support anybody at all is a

AUGUST 16, 1978

Report of 3rd Pay 02
Commission
proposition ewhich s fundameatally
wrong. This has been amply dealt with
by Mr. Pillai, one of the members of
the Commission and I need not dwell
further on it. Coming to poverty ievel,
in urban areas, the Planning Commis-
sion has spelt it out to be Rs. 50 per
head. For a family of four, it is very
clear that there must be at least Rs.
200. Instead of that Rs. 185 is being
recommended to the Jlowest grade em-
ployee. Let us take two cases and see
the discrimination. You start the lowest
grade employee on Rs, 185, Five years
have to elapse before he draws the ro-
muneration which is spelt out by the
Commission as the minimum remurera-
tion. On the other hand. you start =
Class I employee on Rs. 700. In five
years he drawns Rs. 900. By this depar-
ture from the fundamental principle,
what is the amount you are saving? It
has been calculated by Mr, Pillaj that
the saving is Rs. 49 crores. Is that an
amount worth bargaining for in order
to make @ serious departure from-—a
fundamental principle? I am not con-
ceding for a moment that Rs. 195 only
should be the minimum temuneration.
But even conceding Rs. 195, why this
miserliness while dealing with the -mall-
est employec? let us not forget that
we are dealing with human leings. We
are living in troubled times when peo-
ble are finding it difficult to make both
ends meet. If you are not prepared to see
the realities of the situation ns far as
human beings are concerncd, no amount
of sermonising that you must cooperate
in the solution of national problems
will have any effect at ail. <acrifice there
must be, I quite understand. But it will
have to be all round, With regard to
certain others, there need be sacrifice
only and nothing more—this is a pro-
position which the countiv will not ac-
cept at all. You say that you are start-
ing a Class 1 employee on Rs, 700 be-
cause on a competitive basis with the
private sector, unless you give him so
much you cannot get the hest talent.
For that, is this the only solution? Why
should the private sector continue to
pay such salaries which are sky-rocket-
ing? Why not put a restraint on that?
Why should there ‘be this ostentatious
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living? Why should flive star hotels
Qome up tme after the other throughout
the country? Why should there be
cabaret dances going on in this coun-
try? Why should these colossal build-
ings come up and money should be
kpent on them? Why should these per-
quisites be allowed to certain persons
who are placed in high positions? When
the country is suffering mno citizen in
this country has got the right 1o live at
a particular stage which is beyond the
re}ch of the vast majority of the people
in this country. Any person who wants
to have that sort of living is not a ser-
vant of the people. The curbing has
10 be done at that level.

The Commission has given a com-
parative statement of the ratio between
the lowest and the highest, Whereas in
the United States it is 1 : 8, in India it
is 1 ; 25. ‘They say that this situation
obtains in the developing countries, But
they could cite only three developing
countries. Have they mad: an cffort to
bridge the difference between the two?
If there is no cffort made in that direc-
tion, then nobody would be prepaicd to
make any sacrifice at all. This is a
point which I want to cmphasize, A
departure from the recommendation, of
the ladian Labour Conference is a pro-
position which will not be accepiable to
the working class of this countrv, to
which ever flag they may belong, to
which ever political opinion they may
belong,

Secondly, after having stated -ne parti-
cular figure as the absolute minimum
remuneration with which a human being
may exist, to give below that minimum
of Rs. 185 is, to say the least, ciiminal,
callous and unimaginative, and the Com-
mission has done a thing by which it
has proved itself unworthy of occupying
and discharging the function which it
was charged with, under the socjalist
pattern which we want to evolve, und it
Js absolutely unacceptable to us.

Thirdly, this report brings forth a pic-
ture in which what it was really charged
with, namely, making proposals which
wounld be in tune with the sort of social
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pattern that we want to build, that has
not beem discharged by the Commission.
It has failed in its duty in so far as
bridging the dispatity between the highest
and lowest paid employses are concerned.

On these three grounds the recom-
mendations put forth by the Commis-
sion nced a thorough and deep look with
a view to their revision, Otheiwise, even
though money will be paid, the discon-
tent will remain and the country will
have to face the music again. At that
time if you say the slogan “po strike”,
that will not be acceptable at all, The
moratorium on strike and other things
will be acceptable so long as the diffi-
culties of the persons concerned are
appreciated, Without that appreciation
the slogan will be an empty slogam and
it will fall into deaf yeats. With these
observations, I would appeal to the
Government to consider the different
aspects, to comsider the agony through
which the lowest-paid employees are
passing through.

Finally, whatever be the decision of
the Government, let it be given imme-
diately. Time has already gone by. It
is incumbent on the Government to
apply themselves to the task of piving a
final decision on this. Whether it be by
discussion or without  discussion, the
final decision which acconding to them
will give satsfaction to the cmployces to
a certain level, beeause full satisfaction
is not possible, let that deccision be am-
nounced soon after their deliberations om
the Pay Commission Report,

SHRI RAJA KULKARN1 (Bombay-—
North-East): Mr. Chairman, as a trade
union worker, 1 disagree with a number
of 1ecommendations of the Pay Commis-
sion. I know that the Commissicn has
donc a great injustice in fixing the mini~
mum wage as low as Rs. 185 and the
justification given for it was also not
proper.  Therefore, there is cvery justi-
fication for demanding thag this should
be rejected and that the Government
should come to the rascue of the poor-
paid employees. The recommendations
of the Pay Commission need serious re-
vision, so far as this aspect is concerned.
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This minimum of Rs. 185 is not at all
acoeptable. The whole argument of the
Pay Commission is not at all convincing.

1 also do not agree with the Pay Com-
mission regarding its vecommendation
relating to retrospective effect and also
ubout a number of other things, includ-
ing the job differentials, the annual rates
of increments, efc. Bug at the same
time there is one factor which nrne of
us, whether we are trade unionists or
Members of Parliamest or social work-
ers or politicians or members of parties,
can forget and that is that during the
last 10-12 years, a chaos has been creat-
ed about service conditions, not becauss
of any intention of any Minister or of
the Cabinet, but circumstances have been
growing very rapidly as a result of which
there has been not only an increase in
the numerical strength of the Govern-
ment employees but also a qualitative
change in the composition of Govern-
ment employees.

At the time of thg Second Pay Com-
mission, in 1958-59, there were handly
17} lakh employees But in 1971, when
the Third Pay Commission took up the
matter into their hands, the strength of
the employees was about 30 lakhs. There
was abous 71 per cent increase mm the
strength of employees. There was not
only an increase in the numerical stren-
gth but there was also a com-
plete qualitative change in the composi-
tion of the employees We should not
forget that. At the time of the Second
Pay Commission, there were more Class
IV employees than Class III employees.
There were about 94 lakh Class IV em-
ployees at that time and about 7 lakh
Class III employees. That was the situa-
tion at the time of the Second Pay Com-
mission. At the time of the Third Pay
Commission, the number of Class IV em-
ployees was about 13 lakhs while the
number of Class III employecs was about
15 lakhs The whole picture changed.
You will find that all this increase during
the last 12 years has been more in the
service employees, in the higher category
of employeus,
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During the last 14 years, the perceni-
age of the Class IV emplovees has goos
up by hardly 36 to 37 per cent whils
the perocntage increase m the case of
Class I employees has gone up by more
than 200 per cent and in the case of
Class II employees, it has gone up by
about 118 per cent. This has brought
about a number of complicated prob-
lems.

The Second Pay Commission tried to-
bring about a system out of chaotic com-~
ditions of the wage-structure. In 1957-
58, they grouped all the employees at
that time into 140 pay scales But be-
cause of the change that has takem place
both in the number and the quality of
service employees during the last 14 years,
what has happened is that the pay-scales,
in 1971-72, increased from 140 to 500
pay-scales. It was mostly because thers
were people who came from the scienti-
fic and special and orofessional sides.
The science cadre came up; the econo-
mic cadre came up; all the various spe-
clalised service cadres came up. JAS
cadre was already there. Now, the num-
ber of pay-scales had gons up. Then per—
quisites had gone up ‘The chaotic con-
ditions were created This is ro¢ only
the situatiom with respect to Government
employees taken together as one group
but it is so even inside the workshop em-~
ployees of the Government. mostly the
Defence depots, the railwav  workshops
and Posts & Telegraphs where more than
seven lakhs of employees who are blue-
collared employees, who come under the
Factories Act and factory 1egulations.
Out of 30 lakhs, more than seven lakbs
of employees are working in these
workshops. I am taking only these
blue-collared workers. There also, the
change in their composition has taken
place. At the time of Second Pay Com-
mission, 40 per cen; were unskilled work-
ers in these workshops of three or four
major departments of Government. The
percentage of unskilled people in these
government workshops at present is
hardly 27. At the same time we fiod
that the highly skilled category which
wag three per cent in 1957-58 is now
10 per cent. ‘The rate at which this cafe«



297 Discussion on

.gory of highly skilled and skilled work-
o is going up in  fhese workshops is
guite high. This change in the composi-
fion tells on the nature of work, the
system of job assignment, job evaluation.
All the individual discontent had come
up during the last eight or ten years not
only because they were not getting ade-
quate money but also because of the
treatment, because of the relationship,
at the spot level, at the machine point.
All these had created a lot of problems.
Taking all these chaotic conditions into
<consideration, it cannot be said that this
whole report of the Pay Commission is
nothing but a scrap. It is an humble
attempt, in spite of some mistakes to
put a system into chaos. 1 violently dis-
agree with many of the recommenda-
tions. But where do we stand if the
Pay Commission’s report is to be thrown
into the dust-bin? That is the point. 1t
is no use wasting our time in explaining
the situation as to what constitutes the
minimum wage. We have been arguing
that. I have myself argued before indus-
trial tribunals. The tribunals have not
accepted our concept of norms—neither
of living wage nor fair wage nor mini-
mum wage nor need-based minimum
wage. Awards have been given, We
were not satisfied and yet we tried to
put up with those and at the proper time
we have continued our fight for higher
wage. Therefore, the point today i1s not
explaining what injustice has heen done.
The explanation is enough., The question
is, whether we can get Rs. 314 as the
minimum wage. The distance from Rs.
185 to Rs. 314 is far wide. Can we,
‘ang to what extent. shorler the distance,
that is the question,

Otherwise. we would be misguiding the
workers. Let us be more realistic. After
all, what exactly does the pay structure
reflect? The pay structure and the wages
arg ultimately the product not only of
the demands that are mads but of the
combination of three things, ‘The de-
mands of the workmen which reflect their
needs no doubt. Needs are processed
through the factors of ecomomic feasibi-
Tity and social wcceptability. 1 Govern-
‘ment has said or if the report has said
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that the cost to the exchequer because
of three interim reliefs which have been
given, has been Rs. 175 crores and that
the cost of the new increase as a result
of pay fixation, as a resuit of bringing
down the number of trades from 140
which was suggested by the Second Pay
Commission, to 80—a number of jobs
are to be upgraded—and taking all the
factors imo consideration, the additional
burden, is Rs. 145 crores, do we not
consolidate our position and make out
a proper case? Can we not give proper
direction to our workmen to take things
in the right spirit, in the context of the
present situation? According to me, we
can easily say to the @Government that
we do not agree with the Pay Commis-
sion’s report, therefore, do not take &
decision. The second is: negotiate with
us,

Now collective  bargaining has been
going on in the private sector. Collective
bargaining has been going on in the pub-
lic sector undertakings. I wouki request
my friend, Mr. Banerjee or all those
connected with the Defence, the Rail-
ways or any other organization that the
time has come that we ponder more over
this whole group of 30 lakhs employees.
I was listening to Mr. Banerjee and 1
ugree with him. If T were in his place,
I would have also pleaded that the De-
fence employees should not be differen-
tiated from the employees of other pub-
lic sector undertahings. He is perfectly
right. But 1t is very difficult to get jus-
tice to the Defence employees, to the
Posts and Telegraphs and to the Rail-
ways, if they are taken along with the
bandwagon of all other administrative
employees of the Government. Let them
be taken as a separate category—~the 15
lakhs of employees. It is not necessacy
that all the 30 lakhs employees should
be put together and their scrvice condi-
tions should be similar. We can get
some additional benefit for the 15 lakhs
employees because they are production
employees, because, they are industrial
employees. In respect of the demand
for bonus, they are asking only for these
employees. They are not asking for all
the 30 lakhs employees of the Govern-
ment. Similar is the case with regard
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to wage increase, Similarly, the mini-
mum wage has to be revised. I would
also suggest that a representation should
be made to the cabinet to have a decition
that they should revise this Rs. 185 to a
Jarge extent. At the same tims nothing
is mentioned as to how long these new
pay scales and other pay structure should
remain. The validity period is to be
decided. The employees’ organisations
can say, “Immediately on the expiry of
one year we want that the Government
should sit with us No further commis-
sion, no other arbitration, nothing of
the kind. We shall negotiate”. Sir, a
bird in hand is better than two in the
bush.

MR. CHAIRMAN: I have to inform
the House that it has been decided that
the House will sit upto 7 O'clock.
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“The Commission will be required to
enquire mto and make recommendations
Oflessenses i

(3) The Commission will make recom-
mendations having regard, among other
relevant factors, to the economic condi-
tions in the country, the resources of the
Central Government and the demands
there on, such as, those on account of de-
velopment planning, defence and national
security, the repercussions on the plans of

the State Governments and the public
sector. .. .”
R AT A g ATE ? TA A

FgT AT ]

“A household survey conducted by the
National Council of Apphed Economic
Research 1n 1962 showed that 1 per cent
of househokd enjoyed 10 per cent of the
total mncome while the bottom 15 per cent
of the housebolg claimed only 4 per cent.

“Another study conducted by the Re-
serve Bank showed that the number of
Indians hiving m rural areas in conditions
of absolute poverty imncreased from 52 per
cent of the rural population 1n 1960-61 to
70 per cent in 1967-68. So, these reports
of studies have serious limitations.....”
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SHRI SEZHIYAN (Kumbakonam):
It 18 quite clear that Members on both
sides of the House, irrespective of party
affiliations, have expressed their almost
unanimous opinion that none of them
have been satsfied with the outcome of
the recommendations of the Third Pay
Commission The Third Pay Commis-
sion Report has come as a great dis-
appointment to the Central Goveinment
employees. It was appointed 3 years
ago and 1t was given broad-based terms
of reference. It aroused vast expecta-
tions in the minds of the Central Govt
employees They expected that the un-
just anomalies and disparities would be
removed and that some thought, some
concrete suggestions would be given in
regard to the much-talked about need-
based minimum wage It is not as if it
is a new phenomenon. This proposal of
need-based minimum wage was discussed
and accepted at the Fifteenth Labour
Conference where in the Government
was also a party. At that time the
Labour Minister was Shri Gulrarilal
Nanda. He was a party w0 this report
The Government later on, after the
agitation of the Central Government
employees, included in the terms of te-
ference examination of the proposal of
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need-based minimum wage. If it is not
possible to give the need-based mimmum
wage of Rs. 314, certainly, the Members
who have spoken on the other side have
accepted that the present recommenda-
tion of Rs. 185 is very much below, far
below, than even the minimum wage that
could be calculated by any norm. It is
not a question of imadequacy, it is not a
question of paucity of funds. More than
that, it is a question of injustice, it is a
question of growing disparity which has
come in, thanks to the recommendations
of the Pay Commission.

It has been pointed out by the previous
speakers that better scales of pay are
available in other industries like stecl,
sugar, banking and coal; in addition,
those employees in those industries are

entitled to get a minimum bonus of
8 1/3 per cent. It is high time that
Govt, gave a second thought to this

aspect of the minimum wage for the
Government employees also.

Mr. Daga who spoke previous to me
pointed out that when yon are crying so
much and pleading for the Government
employees, what about thow poor people
who live in the countryside, persons who
do not get one square meal a day. But,
that is quite beside the point under dis-
cussion. This Pay Commission was
specifically appointed to go mto the pay
scales of the Govt. employees and to
talk about some other thing, to divert
the attention, will not be solving the
problem at all. If the Government are
quite convinced that unless and until the
lowest strata of society in the villages
are given higher standard of living and
there is no use in having pay commis-
sions, etc. they should put aside all these
things and go in and try to remove the
poverty in the villages. Therefore, at
this stage, to come and say that Guvern-
ment employees do not work even for
four hours or five hours. that they don’t
deserve anything, etc. shows only your

own inefficiency, that you are not able
to control them. Therefore., that wiil
not be any argument at all to deny

them,—to deny the lowest strata of Gov-
ernment employees,—their due.
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Sir, about the Plaaming Commission, #
is often said that, thanks to its role 1n
planning, the rich peopls have grown
richer while the poor became poorer.
The same thing can be said about the
Pay Commission aleo. In every Pay
Commission's report, those who are in
the higher echelons in the Government
are getting more and more but for those
in the lowest strata their real income is
going down.
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Among those who are doing the .ame
kind of work and wiclding same kind of
responsibility, there is a growing class-
consciousness in so far as they treat the
I. A. 8. cadre far above the science and
technology cadres. So, when we talk of
giving priority to the science and techno-
logy in our planning and development,
we have not given the same status due
to them in the matter of pay structure
and status. In contrast with the position
the I. A. S, Class I people of the scien-
tific and technical service occupv a low
and inferior position both in respect of
pay scales and in respect of carcer pros-
pects. Instead of bridging the gap bet-
ween these two, the Pay Commission has
widened the gap and vushed wup the
I.AS, scale only. Here I am not only
talking about the maximum and muni-
mum pay that has been fixed but we
should also look into the maximum and
minimum pay scales and see how far a
person who enters the LA.S, service and
a person who joins the Government
service as a technologist or scientist is
able to go up.

If you take the distribution of the
employees in government service, of
those who are in the L.A.S., as much as
30.5 per cent are above Rs. 2,000 pay
band, and about 75 per cent of
the IAS are above Rs. 1,100 grade. That
means, a person who join; the T A.S. is
sure to go to the top level of more than
Rs. 2,000.

If we take a medical man who has
joined the Government, we find that
about 20 per cent of them are to be
content with and end with their service
with a grade of Rs. 1,100, For the
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-engineering service also, it looks as |If
a8 much as 85 per cent of them has to
semain and retire from Government ser-
wvice with the grade of Rs. 900—~1100.
‘The same thing can be said about the
scientific and  non-technical  people.
There is this disparity. Among the argu-
aments advanced in the Pay Commission
Report are that the district responsibili-
dies are onerous for the IAS. people
with the field experience which is crucial
to policy-making and that export advice
should be tested with the vast experience
acquired in various areas of administra-
‘tion.

We should also find out how far and
how long an IAS officer works in the
field. I think that after four or five
years, he comes back to the Secretariat.
Bulk of the IAS cadre you will find not
in the field but in the Secretariat—in the
chosen headquarters. But, if we take
an engineer or a medical officer, more
than anybody else, they do the field
gervice in remote and uninhabitable
places. I do not know why the same
kind of treatment and patronage should
not be given to them. In other words, 1
do not want to under-estimate the im-
portance to be given to the I.A.S. cadre
to attract the best brains in the country
to that service. But, at the =ame time.
I do not also want the other services to
go uncared for, Without overemphasis-
ing the importance of one undertaking
-or the other, I think some parity should
be arrived at between these iwo classes.
From the States, there ias been a repre-
sentation and a demand to increase the
quota of promotion to the JAS in the
States from 25 to 40 per cent.

That has been examined by the Pay
Commission also, Though they have not
given a decision, they accepted the prin-
ciple that it should be more than 25
per cent. I understand the Home Minis-
try is having this matter under consi-
deration and I hope they will bestow
favourable decision.

Regarding pension matters, I would
wnake a request to the Home Minister.
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Though the Pay Commission have re-
cotimended increases in the scales of
peosion and raised the overall ceiling
for pension, the benefit starts only from
a later date. The existing government
pensioners should also get the benefit of
these concessions. We have sent a petl-
tion also to the Finance “lLaiutci and
he has been kind enough to assure us
that he would consider it. Pension s
not an ex gratia payment, but a deferred
service benefitt The Pay Commission
did not consider the case of the existing
pensioners because they <hought it fell
outside their terms of reference. Gov-
ernment should give comsideration to the
appeal of the pensioners,

As for the effective date, when the
Pay Commission was appointed, it was
clear from the Government Resolution
that it referred to all employees serving
on date of appointment of the Commis-
sion and not on the dare of submission
of the Report. The Firt Commission
took one year, the Second Pay Commis-
sion, I understand, took two vear; and
the Third Pay Commission has taken
three years. 1 do not know; the Fourth
Pay Commission may take four years.
The bencfit should be given irrespective
of the time taken. If they had sub-
mitted their Report on 3ist December
1972, then those who retired on 1st
January would have  benefitted, but
because the Report was Jdelayed for no
fault of the retiring persons, they should
not be penalised.

Therefore, two aspects should be tuken
care of. What was the datz of appoint-
ment of the Commission? [t was March
1970. This should be given with effect
from that date. Whenever a wage board
goes into a question of iemporary relief,
the date is relevant. In this case, the
date of temnorary relief was 1st March
1970. So the implementation cf the Pay
Commission recommendation  regarding
pensioners should be from that date.

Apart from that, the existing pension-
ers also should get the benefit The
DA should be calculated for pen-ioners
on the pension amount on the same



337 Discussion on

[Shri Serhiyan]

terms us is calculated on the basic salary

of an employee. That will take care of
that, -7

Regarding scales of pay, it is a well
known fact that at a time when unem-
ployment is at its zenith for the educat-
ed as well as the uneducated, one can
hope to get into service at the 25th year
leaving him abouy 33 serviceable years
only. During the tenure of service, all
of them cannot get into higher grades.
Further, the present grades are overlap-

ping one another, especially after ten
years and benefits on promotion are
hardly worth counting. Hence the

grades should be so rationalised that on
promotion there should be a reasonable
minimum difference of Rs. 30/. between
the grade and the promotional grade

Regarding encashment of leave, some
State Governments give this facility of
conversion of life-over earped leave, of
average pay Jeave and half-pay leave
into cash, at the time of superannuation
or premature death. This is paid to the
employee or his nominee. I hope Gov-
ernment will give due consideration to
giving this facility to the Central Gov-
ernment employees too.

There are many other small points I
wanted to touch on, wherein the differen-
tiation is very much. I will quote two
instances. In ordnance factories the
grade of Supervisor ‘A’ (Rs. 205—280)
and that of Supervisor ‘B' (Rs 150—
240) are being merged into a single
grade Rs. 380—S540. In the Central
Government service, grades of Rs. 205 ~
280 have been revised to the scale R-.
425700  Why this differentiation bet.
ween the two? I do not know why there
is differentiation. There seems to be
another kind of differentiation also based
on the office you work. A Stenographer
working in the All India Radio and a
Stenographer working 1n  the Central
QGovernment are getting different scales
of pay. A driver in the All India Radio
gets a pay which is different from the
pay that a driver in the Central Govern-
‘ment Secretariat gets. What is the prin-
ciple behind this differentiation? It
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should not depennd upon the office where
a person works,

The Minister has assured that the
Government would take a flnal decision,
about the two different classes of Income
Tax officers after the report of the Pay
Commission had been received. Now
that the report had been received, it is
hightime that a decision is taken as re-
commended by the Public Accounts
Committee.

There is no use in asking the Central
Government Employees or the workers
not to go on strike and bandh, They
indulge in these things only as a last
resort. Before freezing the strike and
bandhs, before freezing the wages, Gov-
ernment should try to frseze inflation
and the rising prices in the countiy. It
will be the only answer to the growing
agony in this country.

DR. KAILAS (Bombay South): Mr
Chairman, Sir, before I comment on the
Third Pay Commission Report, I would
like to examine the basis on which this
Commission has sent its rccommenda-
tions. Has the Pay Commission cared to
see the resources of Central Government
and demands thereon such as Develop-
ment Planmng, Defence and National
security, the rcpercussions on the State
Governments, Public Sector Under-
takings, local bodies etc? Do the Com-
mission’s recommendations  suggest that
the Government should be a model em-
ployer so that its role as prime regulator
of wage policy for the entire country
and the responsibility to secure for all
workers a living wage assumes a moral

content and effectivencss? Has the
Commission tried to work out and
suggest what 1L.O, several commitiees,

commissions, Courts and Tribunals have

upheld pamely the principle that tbc
minimum need wage should be paid?
Has the Pay Comnussion suggested

wages commensurate with the level of
per capita national income or comnsamp-
tion in the country? The Report in my
opinion has not done justise to these
questions.
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The unntal per capita income in 1971
72 was Rs. 660/- and the average index
was 253. The lowest pay of Rs. 185/
suggested by the Third Pay Commission
is great injustice to the employees.. The
Governraent is committed to the policy
of garibi hatao and removal of unem-
ployment,

17.49 brs.
|SsRI SEZHIYAN in the Chair)

The Pay Commission has not taken
into consideration this national objective.

I trace past history, let us take the
Mahalanobi's Committee recommenda-
tions. This Commission has revealed

that 10 per cent of the population was
poorer at the end of Second Plan than in
1950. It (urther said that the top 5 per
cent households earned wmore dividend
income from share dividends but in spite
of high progressive taxation policy, urban
income and wealth got concentrated, The
National Council of Applied Economic
Research in 1962-63 showed that the top
one per sent of houschold enjoyed 10
per cent of the total income while the
bottom 15 per cent of the household
clamed only 4 per cent of the national
income.

The Reserve Bank survey reveals that
poverty has increased from 52 per cent
in 1960-61 to 70 per cent in 1967-68. It
scems history is going to be repeated by
the report of Third Pay Commission.
Maybe planning has apparently done
hittle t0 reduce inequalities of 1income
and wealth, but definitely the Pay Com-
mussion has also its pait to play. The
disparity between the richest and the
poorest has been almost 1.36 while we
are committed to bring it down to 1.10.
The result of the Second Pay Commis-
sion was that Government had to give
increase in DA or interim relief 16 times.
This Pay Commission also has recom-
mended three interim reliefs—one on
i1st March 1970, second on 1st Oc:tober
1971 and third on 1st August 1972, Xt
the Government accepts the recommen-
dations of this Pay Commission, I am
sure at least 12 times incremse in DA
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will have to be given, if not 16 times. It
is difficult to conjecture how many times
relief may have to be given to the em-
ployees.

I know the salaries and wages bill of
the Central Government on regular om-
ployees rose from Rs, 417 crores It
1960-61 to Rs. 1186 crores in 1970-71
and the number of employees also in
creased from 20.94 lakhs to 28.51 lakhs
during these 9 years. It is also to be
noted that the increase in the total wages
and salaries bill of the Central Govern-
ment has not been commensurate with
the increase either in revenue expenditure
or revenue receipts. ‘The result is that
a large section of the Government em-
ployees did not receive their dJue share
of the increase in the national product,
though the Government was over vigi-
lant. Class IV employees got about
95.2 per cent. But I am very much con-
cerned that Class T, Clags II and Class
I employees were not neutralised as they
should have been. We ars very much
concerned about Class II and Class III
employees who form the backbone of
Government employees, It is very un-
fortunate that Class III eraployees got
only 51 to 74 per cent aecutralisation and
Class II got only 254 oaer cent neutra-
lisation. Class 1 employees got roughly
about 16 7 per cent neutralisation.

Today we and the employees are agita-
ting for justice in deciding the structure
of pay and DA. All agrec that there
should be “equal pay for equal work”,
fair wage or minimum wage or need-
based wage as is enunciated in article
39(d) of the Constitution under Direc-
tive Principles. But the level of wages
and salaries which is feasible for profit-
able industries to achieve is heyond the
reach of Government. We cannot com-
pare Government with the private sector.
But the employee does not distinguish
between the two; he is only interested in
how much he gets, whether from the
public sector or private sector. When
the private sector is paying so much ond
the Government cannot pay that much,
natorally there is dissatisfaction and the
employees demand a need-based pay or
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pay which should get them at least mini-
mum comforts of life.

When we are considering all this, we
should also see that inflation does not
come in due to such a high rise of the
pay scales because then a vicious circle
will set in which will be difficult to cout.
Government should consider very care-
fully whether to accept the recommen-
dations of the Third Psy Commission as
they are or they should revise them so
that they need not have to face dissatis-
fied workers in the near future,

Why should the mmnimum not be
commensurate with the level of per
capital national income or consumption
in the country? This should be taken as
an indication to guard against undue
wage increases The annual per capita
income jn 1971.72 was about Rs, 660
and hence the minimum remuneration
should be Rs. 350, and not R< 185 as
has been suggested if we wish to bring
in the ratio of 1.10.

We are committed to reduce the dis-
parity between the highest and the lowest
paid employees. While the disparity
in United States was 6.7 per cent, in
Australia 9.6 per cent and Ceylon 25.3
per cent, in India it was 258 per cent
In India the ratio should be bronght
down to 1.10 at the earliest,

1 feel that the Government will hive
t0 examine the recommendations of the
Pay Commission very carefully and see
that dissatisfaction does not se¢ in the
Government Servants, [ hope Govern-
ment will take a decision before it  two
late. 'Whatever Government may decide
as a model employer, the henefits of the
recommendations of the Pay Commis-
sion should accrue to the employees from
1st March, 1971,

Wt TR NEX AqNAY (qig ) ¢
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1. Captain of the ship

2. Punctual running of the trains, pre-
vention of thefts in trains;

3. supervision over the whole staff con-

nected with the operational work of the
trains;

4. g¥er ¥ ang wifear = Qe
& anE wis © oz far € )
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Afem w99 W oAdr ¥ fafga
nvared qT fi < arel & ary v fear
st I AW 7, [AAT Y TELHT
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#¥ W 9% WIq /Y FeOTh gE
ITHR R FT

aF 7 Rwy ¥ mEw w7 @y v fEmr
£ 9u¥ fog 75 wfcefedua & fir gaa
s evéw fear s § S sewed
waresg fear amT§ w7 qaew
fem o € W wedE QEEE
fear war § v ww dfefads
aift & st # sfer o ww dfe-
fadrwr wwmafrs fiem & S99 o2 e
wraTE @ g g 97 39 wAw § @ o
g A & &5 wandr A o o v AT
wfaarg fa=ef; €14 € 7 a1 998 W
TATIE Wi ® F1E q@rar agy wr g
g1 wod @ ma § feoagmt @
7§ € 5 g WY & wrgar g fr et
% § framgwr A Tifgg Wiz e axg
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%S AT w77 A TgaT g | v @
wrt wrgat f fir faadt ¥ qrod qa@
auew ¥erly ¥ fax ot § I
Wi T w2 & fag ot @

wrvwd Ax waar 7 oy 3w wx £
fir ®ewzo gwfesd v garsd drar g
aar ¥ T gI¥E WY TgaT § IAR
Wt gaeTg ard S g8 I AT LA
qTAT AT § IFY syrer feprdy wr v
& 1 s g i 9@ § wfwma & sogq ofr
TYAL TATH T4qT FAww & gq  gTedi
¥ &8 ¥ 3§ qT AT Ady fear g
firdt &t wreeft & wraR afx 7 avd <t
AT &Y 7E FATAT & e W TR
HqA AT

wfaes & gqoft foid & aegw
9T, 9 117 X UG WA & ¢

“The Commission have adopted, asa
guiding principle, that the duties and
responsibilities of a post or of a series
of posts encadred in the Service should
be the primary factor determining the
pay scale for that post or service.”

¥ ArET A gIhw wwT Y, I
foagifafafedlss w1 &, STt ama
BT A ITHT AT g ¥ A% @ ¥
w7 T eEraw AT A § 7 ¥ Avgan
g welt WgRy W W oA f )

T% WX o Tty T ¥ w3
7 108 9T :

“Fhe supervisor had to be paid &
scale which is higher than the person
who is supervised.”

AUGUST 18, 173

Report of 8rd Pay 336
Commission

GIOMEAT M gUaamgyr wa
§ uw varar amavg  fradr wfpy
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#r uF ¥S0Q = FEgor faar
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arq AT guT § | % g g fR s
§ & ) fee & fasre fisar Ty,
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¥ arx ff wfww ot R o Ot
e amg
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SHRL K. 8. CHAVDA (Patan): Mr.
Chairmén, Sir, the eagerly-awaited repurt
of the Third Pay Commission is &t long
fast out. There is a proverb in Gujarati

Wt g R whE IqT !
‘which nieans, it I may say so, the provet-
bial hill bas given birth to a mouse, Every
government employee is dissatisfied with
the recommendations made in the report.
I bave a fecling that the report is going

to create many headaches to the Govern-
ment, !

1 have cursorily gone through the report
and 1 would like to bring to the notice of
the Government certain disparities and
anomalies. There is a disparity in the pay
scales recommended by the Pay Commis-
sion. In the case of Class IV service, the
increase in pay scale is 8.8 per cent, in
the case of Class III service the increase i«
4.5 per cent, in the case of Class II ser-
vice the increase is 19 per cent, in the
vase of Under Secretary 11.1 per cent and
1n the case of other officers 14.7 per cent.
This disparity should be rectified by the
Government,

‘There is disparity in the case of pension
also., The increase in pension given to
low income group, below Rs. 1,800 per
month, is to the extent of ten per cent,
whereas in the case of higher income
group, above Rs. 1,800 per month, the
increase is 48.1 per cent.

Similarly, there is disparity in the case
of gratuity also. The increase in the
gratuity of low salaried people is 11.5 per
cent while in the case of higher salaned
people it is 25 per cent.

These disparities also should be rectified
by the Government.

Regarding anomalies, take, for example,
the case of railway signallers. Signallers
are not the persons who down the signal;
they are railway telegraphists. I say this
because signallers are commonly under-
stood to be those persons who do the work
of lowering down the signal. Their main
demand is that there should be parity
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with P. & T. telegraphists {n regard to puy

scales and promotion which has
been by the Pay Commis-
sion. e of the grounds for rejection Is

that the period of training for P. & T.
signallers is 9 months as againgt the 3.6
month¥ trsiniag for the railwdy signallers.
It is wrong to say that the period of train-
ing for the railway signaliers is 3—6
months only. On the contrary, it s one
month more than the period of training
for the P. & T. men. For example, the
training period for the railway signaliers
is: 3 months for Hindi telegraphy, 6
months for English telegraphy and one
month for promotion course which
includes higher technical. The Commission
has not been properly briefed in this case
by the Railway Ministry. ‘That much 1
can say.

The second ground for rejection of
parity is that the minimum requirement
for the P, & T. people is 20 words per
minute as against 18 for the railway
signallers. 'The speed is 20 words when
the Railway signaller in the initial grade
crosses the basic pay of Rs. 118 in the
grade of Rs. 110-—200 that is. after two
years of service. In the case of the rail-
way signallers the railway messages are
full of code words, obliques, brackets and
s0 on while the P. & T. messages are very
simple. The third ground for rejecting the
demand for parity is that the P. & T. tele-
graphists have to deal with public messages.
This is also incorrect. In the case of the
railway signallers they have to deal with
quite a lot of public messages as also the
railway messages and the railway messages
are very very long. Sometimes they have
to work as Ticket collectors, as announcers
and as clerk to the Station Masters and so
on. Therefore, it seems to me that the
Commission has not appreciated the quan-
tity and quality of the work turned out by
the railway signallers. Therefore, the con.
clusion drawn by the Commission that
there should not be parity of railway
signallers and the P. & T. telegraphists is
erroneous and, therefore, I should request
the Government that the railway signallor,
should be put on par with the P. & T. tele.
graphists. In the same way the peons of
the Railway Telegraphs should also be put
on par with the messenger of the P, & T.
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Now a word about the pensiomers. 1
would like to draw the attention of the
Government to paragraph 2 of Chapter 67
which reads as follows:

“We have also given thought to the
question that the recommendations on
pensionary benefits should be given
some retrospective effect, As indicated
in Chapter 1 the Goveroment bhas
announced that it would consider grant
of relief to the existing pensioners in the
light of the retirement benefits recom-
mended for serving Government em-
ployees.”

Therefore, the Government is under %an
obligation to give some relief to the exist-
ing pensioners. The prices are going up
and up and these poor pensioners are also
feeling the pinch of the rismg prices.
Therefore, the  Government should
announce at the earliest the relief to be
given to the existing pensioners They
shouki not be ignored because they are not
in a position to form umons and resort tv
strike and put the Government nto diffi-

culty
sit foaara fag (qw) : awnfr
qFrz, §YT Fq4 wrom ¥ waAr Fod
¥ §A-fRgio & =37y ¥ 38 WER
@ W AT AT ¢ IR % foag
g § dre-dvy Mifaw 5 4 ==t
g o ¥ e 3 fag go oo
HIATA &7 G4 oI & q@ Aavaeg A
AT & w5 & O fafmm 39 314 w0
ot =fzr, wa % sAwT 7 185
gy frfeam fRT &

Ffea Fav wrdwr ¥ Ay foid
A i wren<r &1 feqww et &, 9
q ag T A4 ¥ | EWTEY guNA W 4y
a1a wr qFAY & o gart @ A
mfas feifs o o1 oY § e faffrom
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wF @ {5 7g §in =iy a1 fF
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I ® g+ foar w17 | FfFA FAA
g ¥ 39 a7k eI AR faar @
q 99T 79 ¥ w7 a1 Fr feam Y og
Tow wifge fs 3w &0 A A
£ aq Ao § AT AT 39 N
sfgs g oo, 71 99 § gRe
" 1 g AT FH WAR EAA
§ Affr g7 A 4 WM g
ufrdezs ar @ &, e st gw 3500
I AF qeATE 39 &, I H Afusas
Tt O WETTY 9 g AR
FTeafas SAFHAA IAH! qOE § v
¥ | wrww O 9T I A E@w agy
wsw AT &1 faa DA A gw wraew
%5 ahd 8, 97 | & wfas ad
FX § oR 1@ ¥ gAwAww dar g
8 1 va #1 &% firar 9 wfgg ) @
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#ﬁmt&uﬁhimﬂnﬁ-
w0 WY, AT AT A, 1500 F9X
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oHY §, B WAt 185 TAX 9T
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go UFo F| A9 700 T § wiE
gy 2 w7 37 3500 BIY a¥ AT
FAT B FAAN (85T A AR
FY 250 T 100 ¥ qF WY FET 9FA
TFA # | G4 AT FY TH ATE LATH
7 Frfew )

Taa wram ¥ ufens 8 grEwy
ann & sma & wnwr frar 3 o
& foraar 9T friy 9% wd 1 Aray @,
& = 7 # s forw w2
femrar gt for & 39 | IF F
srer Agd FeAvE fadr o Afe Aw
o & forey e gy AT fr AT & 7
ST FUTT "I #) foreAr o7 @ v
wAT & 1 ¢ owmywr ) afFafeda
YT wHAT w7 7 wvar & ) Afw 1w
s gré A e &, v feg v ) foan
SR A &1 wrae} fawr wmar ) e
T ®AT WY T § 1 W 07 wwew ag
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[ =t wa< g faearrrere ]
18,27 hrs.

[MR SPEAXER in the Chair]
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Commiosion .
MR. SPEAKER: I am told that the
Finance Minister was to be called to gpeak
at 6.45 p.m.

SHRI PILOO MODY: Provided I finish.

MR. SPEAKER: There are some others
also; if you were the only one it does not
matter,

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN): I
will require about five minutes.

MR. SPEAKER: Then,
each.

five minutes

SHRI PILOO MODY (Godhra): Sir,
after a long time, after 3 years of waiting,
the Pay Commission has finally produced
a report. I would remind the House that
much before the third Pay Commission
was appointed, for years a demand has
been generated because of increase in
prices and 1 think it took a year or two
for the Government to finally come round
to the point where it would appoint a Pay
Commission. The Commission sat for
three years—Ilooking at the results, I do
not know what they were doing. They
submitted this report about six months
back and this Government is stifl examin-
ing it. I think it would be interesting to
note that in the total period of time bet-
ween when the need for a third Pay Com-
mission arose, which I would put at §
years ago, and the time that the Govern-
ment makes up its mind which is stifl
quite indefinite, —something that
only an astrologer will be able to tell us
We all realise that prices in this country
have moved up so sharply and ¥ do not
understand under whag terms of reference
or what period of time or what the Pay
Commission had in fact recommended
which would be anywhere approximating
the conditions  that prevail today. I
suggest that the third Pay Commission
repory may be left as it is and that the
fourth Pay Commission be appointed right
away so that maybe at some point of
time, we would be able to catch up in
this yace between salaries and prices.

The Pay Commission sat in judgment
on the future of 29 lakhs of people, mot



3%3 Disoussion on

counting e army asd it has Joft aill of

class, namely, the sninisters,
a lot of talk by members from the Con-
gress benches trying to protect this Gov-
ernment on points which are totally inde-
fensible. Yake for instance the increase in
noti-productive  expenditure.
Finance Minister ever carried out a survey
of the percentage increase year by year of
productive vis-a-vis non-productive expen-
diture? If he had carried out that exercise,
he would have realised that all the money
he sucks out of the people year after year
when he presents the budget is being
siphoned off in non-productive expenditure,
which is resulting in a great deai of unem.-
ployment, which is resuiting thereafter in
prices rising due to shortages, which there-
after result in Pay Commissions being
appointed, which thereafter result in greater
salaries being demanded and by the time
the result comes, the prices have again
gone up! I want to know how he is
going to catch up in this spiral. 1 would
like him to speni five minutes out of six
minutes of his reply to answer this ques-
tion how he is gomng to end thig vicious
circle. I believe that the Government of
India, in spite of its incapacities, must have
an answer to this question, because un-
less there is an answer to this question
there is no point in your governing. You
have to realise how you are going to
break this viclous circle, this inflationary
spiral which you have got into as a direct
result of the policies that you have been
pursuing, in spite of the advice that we
have been giving you. I would like to
know how it is going to be done. You
have taken the adyice of my comrades on
this side for s0 many years and each time
you have jumped into a desper ditch. I
think it is time for you to rewerse the
trend and siart taking some semsible ad-
vice for a change, if at all you are prone
to any ‘advive.

SHRI YBSHWANTRAO CHAVAN:
We will make you the ceatre of the vici-
ous circle.

1484 LS-13,
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SHRI PILOO MODY: I iy enly by
remaining in the centre of a vicious cir-
cle that one cacapes getting imto the spiral.
You are in the spiral. I am out of it.

Another suggestion was made that the
relationship in salaries should be 10.1. But
thers must be some rationalisation about
this. The Finance Minister gets a month-
ly salary of one lakh of rupees, So also
his other Cabinet collcagues. If I take
that particular example and give one-tenth
of his salary to 8 newly-recruited clasg 4
staff, he would receive a monthly salary
of Rs. 10,000.

This is the way I would like Shri Vaj-
payee and others to look upon this ratie
of 10:1 that has been smggested. So, let
us not take this to absurd lengths, We
cannot have people who are enjoying a
salary of one lakh of rupees a month to
think seriously whether a person should
get Rs. 150, 175 or 233 a month.

I do not know what the terms of re-
ference of the Pay Commission were, But
if the report is any indication that they
had a terms of reference, I can only say
that it is totally unrealistic to the condi-
tions that prevail today. I do not see
any serious discussion having taken place,
for instance, in evolving a minimum wage,
or 2 minimum pay scale or @ need-based
wage. It is something that should have
been evaluated in terms of our political
aspirations. After all the garibi hateo
that we have been going through for the
last three years, this is what the Pay Com-
mission recommends, namely, Rs. 185.
They themselves say “it should have beem
Rs. 314, but let us be realistic and make
it Rs. 196.”

years ago”. This is the end

garibi hatgo campaign that the
is yearning for its poverty of three years
2go. When thiy is the manner in which
the Pay Commission has decided on 8
wage bill, 1 do mot know what ths Govern-
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ment is considering. It should have re-
jected this and should have accepted that
the Pay Commussion hag scientifically
worked out as the minimum wage.

But, then, 1 ask you, where will the
Finhnce Minister get the money? The
reason why they have been stalling for
the last six months on deciding, consider-
ing, looking imto and what not over the
Pay Commmission Report is the fact that
be does hot have any money, The trea-
surfes are empty and the Nasik Press is
over-tired. The fact of the matter is that
we have become a bankrupt nationm.....
(Interruptions) Let them all squat and lay
golden sggs because no other method has
be¢n left to them.

Thig iy what I said last time also. It
is a refusal to face reality; it is a refusal
to accept mistakes; it is a refusal to see
the situation as it exists. But you go
on with words trying to fool yoursclves
that you are a very healthy body and that
you are a very healthy economy. Where
is the money to come from? Does any-
one of you know? There is only one
place and that is the Nasik Press. The
moment you touch the Nasik Press. 1
warn this House that the minimum wage
will jump to Rs. 600.

Anothet' thing is that there hag been
no proper job evaluvation done by the Pay
Commission. There is not only no job
evaluation but no basis of calculating the
velues for servioes exchanged. How is it
possible to arrive at a bureaucratic struc-
tare of grades and go on revising it with-
out any job evaluation? It is meaningless.
Has any job evatuation boen done by the
Ministries as to why they need so much
staff* We have something like 20 lakhs
of people whose sole purpase in life, from
morning to night, is te inhibit the progress
of tis eountry and to obetruct everything
that is happening in this country, Nyet
Ny#t, Nyet—No' to everything.

To supply one piece of information, you
ask’ the person to fill up 20 forms. You
take a simtple procedure Hke admitting a
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guest in the.Gallery of the. Lok Sabha,Yon
koow how many signatures are reguired.
This is & sort of mentality which requires
more forms, obstructions, mare signatures,
counter-chegking, etc, etc. with the result
that in the end you spend everything that
you earn in.trying to support peaple who
obstruct you from earning more.
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There are a thousand anomalies in this
Report. The most absurd of the anoma-
lies of the pay structures is the so-called
dearnces allowance, By the very words,
it implies that everytime there is dearmess,
the allowance must commensurate with the
dearness. This ig what the dearness hl-
lowance means. After 26 years of In-
dependence, we have not adhereq to the
cost of living, Take the case of pension-
ers and ex-Servicemen. Nobody even lis-
teng to them. They are a forgotten lot
in our life. The people who bave served
thus nation loyally for 20 years, 30 ycars,
50 years, are just forgotien. Why? Be-
cause he does not have the momey to
pay. How can you just allow a large
body of these people to ba forgotten?
There are several other anomalies that
have already been mentioned here.

Take, for imsiamce, the commercial
clers. The people who do normal rou-
tine work have been given enhancemenf.
But these peaple have not been given that.
Take the Government employees® necd-
base wage calculated by the Pay Com-
mission at Rs. 185. Actually, u s
Rs. 340. Teke, for instance, the veter:-
nary doctors. The man who looks after
a dog is treated worse than the dog it-
self. These are qualified people whose
salarics are well below even the cost of
the animals that they treat.

Then, take the instance of railwaymen
and telegtaph staff whose case my friend
ably presented. The varistiops between
their salaries and other like workers bear
no relationship at all. Take the case of
train examiners. The people who examine
trains, the people who supervise the well-
being of trains, the people who travel
threughout the country, are paid less than
those who actuslly go and knock down
below.
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Tho supervisors s&ee paid lesg than the
supervised. How long do you think that
this cotintry can go on with this sort of
anomalies, with this sort of Pay Commis-
sion, with this sort of structure? Why do
we not have a siraightforward  asingle
structure where a man gets employed and
he gets hig regular increments and gets
promoted to functional jobs, where he is
utilised for the function for which he is
placed there and full work is extracted
from him and he is not allowed to spend
six hourg on drinking tea and two hours
on obstructing the public? Why do we
not think broadly in terms like these?
1 think, every single humanbeing in this
country is entitled to what we call a need-
based wage. But you think only in terms
of organized industry. Mr. Daga was
very right when he sajd that we think
only about the organized sector of the
country. Are those in the emormous un-
organized sector not humanbeing? Are
they not entitled to minimum facilities
and wages? Are they not entitled to get
at least the wherewithal at a price which
they can afford?

When it comes to pumping more money
into the agricultural economy, how can
it be done? The moment fertiliser comes,
Mr. Chavan taxes it. The moment some-
body makes even a little progress—the
Green Revolution which was nothing but
u little rash, a little which——immediately it
was heavily taxed. The entire ‘agricultural
sector which was not made to pay any-
thing other than land revenue is taxed
at every turn.

You should eliminate the duties
on those items which are daily
consumer needs and you should do that
and do that quick and fast. When you
bring an interim budget or Vote on Ac-
count, whatever it is called, do not come
and ask for more money; come and say
that you have decided to reduce these
taxes and particularly the indirect taxes
on items which are daily consumer needs.
Thig will give relief to the whole nation,
it will give relief to the farmer who
is in the uporganized sector, it will give
relief to the landless labourers, to the
so-oalled underprivileged sections of
society, it will also give relief to govern-
ment servants, it will also give relief to
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~the bazaar, it will give relief to him also,

You havs to do what the Pay Commission
hag said and more. But let us think at
this juncture of brining down the price
structure. And there are very wefl known
methods. If Mr. Banerjoe and Mr. jndra-
jit Gupta cannot advise you eorvectly, take
somebody else’s advice.

MR. SPEAKER: There are only three
or four names left. If they are prepared
to forego their chance, it will be all right;
I can call the Minister. But before that...

P

18.55 hrs.

ANNOUNCEMENT RE. APPOINTMENT
OF A COMMITTEE OF PARLIAMENT
TO CONSIDER THE QUESTION OF
PAY STRUCTURE, ETC. OF THE
STAFF OF RAJYA SABHA AND
LOK SABHA SECRETARIATS

MR. SPEAKER: Hon. Members, I
have to make announcement about my
own Secretariat today.

The Third Pay Commission have not
made any recommendations in regaid to
the Secretariats of Rajya Sabha and Lok
Sabha.

The Chairman of Rajya Sabha and I
have been feeling for sometime that some
appropriate machinery should be devised
to consider the qmestion of pay structure
applicable to the officers and staff of the
two Secretariates. We have consulted one
another and decided to appoint & Com-
mittec of Parliament consisting of the fol-
lowing members:—

1. Shri K. N, Tiwari, Chairman, Esti-
mates Committee.

2. Shri Jyotirmoy Bosu, Chairman,
Public Accounts Committee.

3. Shri Y. B. Chavan, Minister of
Finance.

4. Shri K. Raghuramiaiah, Minigter of
Parliamentary Affairs,



